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OBITUARY REFERENCES 

MR. CHAIRMAN : I have to refer with 
profound sorrow to the passing away of 
Shri D. P. Dhar, Shri T. Bhaskara Rao and 
Sardar Budh Singh, three of our ex-
Members, and Shri B. N. Mandal and Shri 
Babubhai M. Chinai, two of our sitting 
members. 

Shri D. P. Dhar, born in 1918, was 
educated at Srinagar and Lucknow. Starting 
his career as an advocate in the Jammu and 
Kashmir High Court, he gradually took to 
politics. He became a Member of the 
Kashmir National Conference in 1940 and 
underwent imprisonment during the "Quit 
Kashmir" movement.      In   1946   when  
Sheikh  Abdullah 

became the State's Chief Minister, S Dhar 
was appointed Home Secretary ; later 
Deputy Home Minister. 

He   was  a  member of  (i)   Jammu  ; 
Kashmir Constituent  Assembly from   1! to  
1956 ;  (ii) Jammu and Kashmir Le; hitive  
Assembly from   1956  to  1961   ; (iii)   
State's  Legislative  Council   till   19 He   
was   a   Minister   in   that   State   fr 1961  
to  1968 and held various import portfolios.   
Shri   Dhar   was   a   member many   
Indian   Delegations   going   abn including  
several    ones    to    the    Uni Nations.   
From   1969 to   1971   he was Ambassador  
to  the  USSR   and   Mongc As our 
Ambassador he proved his m< by helping 
to bring the Soviet Union m closer to our 
country and was one of principal   
architects     of    the    Indo-So Treaty for 
peace, friendship and coop tion.   He   was   
Chairman   of   the   Po Planning   
Committee   in   the   Ministry External 
Affairs from August, 1971 to J 1972 when 
he was made Minister of P ning.     He  was  
elected  to  this  House November, 1972 
and resigned in Febra 1975 to become, once 
again, our Ambs dor to the Soviet Union. A 
brilliant versationalist and a powerful 
orator, Dhar distinguished himself as a very 
diplomat and parliamentarian.      An nent   
patriot,   an   able   administrator one of the 
finest exponents of our c posite culture, 
Shri Dhar had a remark ability to conduct 
delicate    and    difl negotiations.     In his 
untimely  death, nation has been deprived 
of the benef his services for many more 
years. 
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Bora in 1896, Shri T. Bhaskara Rao was 
educated at Madras and Oxford. He joined 
the Indian Civil Service in 1921 and severed 
in various capacities till his retirement in 
February, 1946. After his retirement from the 
Indian Civil Service, he took keen interest in 
famine and cyclone relief work. Thereafter, 
he was connected with various social welfare 
activities. He was a Member of this House 
from 1952 to 1960. He took great interest in 
the day-to-day proceedings of the House and 
always spoke with conviction. 

Sardar Budh Singh born in 1884 was 
educated at Mirpur and Jhelum. He joined 
Government sendee in 1906 but resigned in 
1925 to take part in politics and underwent 
imprisonment several times. Sardar Budh 
Singh dedicated himself to the uplift of 
peasants, labourers and Harijans and to the 
rehabilitation of displaced persons. He was a 
Member of the larntnu and Kashmir 
legislative Assembly from 1934 to 1936 and 
Minister in the Government of that State 
from 1948 to 1950. He was a Member of this 
House from 1952 to 1964 and was always 
listened to with great attention whenever he 
spoke in the House. He will be remembered 
in this House as a person of fine qualities. 

Born in 1904 and educated at Bhagalpur 
and Patna, Shri B. N. Mandal started taking 
active part in politics as early as in 1921. He 
left legal practice in 1942 :o join the 'Quit 
India Movement' and mderwent 
imprisonment several times. He tvas a 
Member of the Bihar Legislative \ssembly 
from 1957 to 1962 and a Member of the Lok 
Sabha from 1962 to 1964. FTe was elected 
to the Rajya Sabha in \pril, 1966 and was re-
elected in April, 1972. He used to take keen 
interest in the lay-to-day proceedings of the 
House. In lis death we have lost an esteemed 
col-eague. 

Shri Babubhai M. Chinai, born in 1913. 
vas educated at Bombay and Poona. Shri 
Chinai took an active part in the freedom 
oovement. He joined the Salt Satyagraha if   
1930  and  was  imprisoned  during  the 

1942 movement. He was a Member of the 
Bombay Legislative Council from 1952 to 
1958 and a Member of this House since 
1958. Shri Chinai made a significant con-
tribution to the progress of commerce and 
industry, and was prominently connected 
with the establishment and development of ; 
the country's rayon industry. His eminence as 
an industrialist received national recognition 
and he was honoured with I'adma Bhushan in 
1966. During his long tenure as a Member of 
this House, he made very useful 
contributions, during the debates particularly 
on subjects concerning finance, trade and 
industry. In his death, the nation has lost a 
noble son who made a noteworthy 
contribution to Parliamentary life as well as 
to its economic development. 

We deeply mourn the passing away of 
Shri D. P. Dhar, Shri T. Bhaskara Rao. 
Sardar Budh Singh, Shri B. N. Mandal and 
Shri Babubhai M. Chinai. 

I would request Members to rise in their 
places and observe two minutes' silence as a 
mark of respect to the memory of the 
deceased. 

(Hon.  Members then  stood in  silence for 
two minutes) 

MR. CHAIRMAN : Secretary-General 
will convey to the members of the bereaved 
families our sense of profound sorrow and 
deep sympathy. 

SHRI N. G. GORAY (Maharashtra) : Sir, 
I wanted to ask for your assurance on one or 
two points with which the freedom of the 
Members of Parliament is concerned. As 
you are aware . . . 

MR. CHAIRMAN : Can I finish the 
formal work ? Then I can take up your 
question. 

SHRI N. G. GORAY : Yes, Sir. 

MR. CHAIRMAN . Proclamation and 
Presidential   Order. 
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PROCLAMATION AND PRESIDENTIAL 
ORDER UNDER ARTICLE 352 OF THE 

CONSTITUTION 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS I SHRI 
OM MEHTA) : Sir, I beg to lay on the Table, 
under sub-clause (b) of clause (2) of article 
352 of the Constitution, a copy each (in 
English and Hindi) of the following papers 
:— 

(i) Proclamation (G.S.R. No. 353(E), of 
Emergency issued by the President on June 
25, 1975, under clause (1) of article 352 of 
the Constitution. [Placed in Library. See 
No. LT-9777/75] 

(ii) Order [G.S.R. No. 366(E)] issued by 
the President on June 29, 1975, applying 
the Proclamation of Emergency mentioned 
at (i) above to the State of Jammu and 
Kashmir. [Placed in Library. See No.  LT-
9778/75] 

SHRI OM PRAKASH TYAGI (Uttar 
Pradesh) :  On a point of order. 

MR. CHAIRMAN : Let us follow some 
procedure. It has been agreed by the House 
that we will finish the formal work. 

PROCLAMATION UNDER ARTICLE 
356 OF THE CONSTITUTION 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
OM MEHTA) : Sir, I beg to lay on the Table, 
under clause (3) of article 356 of the 
Constitution, a copy (in English and Hindi) of 
the Proclamation (G.S.R. No. 336(E)) issued 
by the President on June 18, 1975, revoking 
the Proclamation made by him on February 9, 
1974, under clause (2) of the said article, in 
relation to the State of Gujarat. [Placed in 
Library. See No. LT-9773/75]. 

STATEMENT OF BILLS ASSENTED TO 
BY THE PRESIDENT 

SCRETARY-GENERAL: Sir, I beg to lay 
on the Table a Statement (in English and 
Hindi) showing the Bills passed by the 
Houses of Parliament during the Ninety-
second Session of the Rajya Sabha and 
assented to by the President. 
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PAPERS LAID ON THE TABLE 

The Richardson    and    Cruddas    Limited 
(Acquisition and Transfer of Undertaking? 
Rules, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CIVIL 
SUPPLIES (SHRI A. C. GEORGE) : Sir, I 
beg to lay on the Table, under sub-section (3) 
of Section 31 of the Richardson and Cruddas 
Limited (Acquisition and Transfer of 
Undertaking) Act, 1972, a copy (in English 
and Hindi) of the Ministry of Industry and 
Civil Supplies (Department of Heavy 
Industry; Notification S.O. No. 147(E), dated 
the 20th March, 1975, publishing the 
Richardson and Cruddas Limited 
(Acquisition and Transfer of Undertaking) 
Rules, 1974. [Placed in Library. See No. LT-
9754/75J 

I. Notification of the Delimitation Com-
mission, India. 

II. Notifications   under  the     
Representation of the People Act, 

1951. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. [SMT.] 
SAROJINI MAHISHI) : Sir, 1 beg to lay on 
the Table : 

I. A copy each (in English and 
Hindi) of the following Notifications of 
the Delimitation Commission, India :— 

(i) Notification S.O. No. 187(E), 
dated the 28th April, 1975. 

(ii) Notification S.O. No. 226(E), 
dated the 24th May, 1975. 

[Placed in   Library.   See No.   LT-9793/75 
for (i) and (ii).] 

II. A copy each (in English and Hindi) 
of the following Notifications of the 
Ministry of Law, Justice and Company 
Affairs (Legislative Department), under 
sub-section (3) of section 169 of the 
Representation of the People Act, 
1951:— 

(i) Notification S.O. No. 203(E), 
dated the 14th May, 1975, publishing the 
Conduct of Elections (Amendment) 
Rules, 1975. 

(ii) Notification S.O. No. 229(E), 
dated the 26th May, 1975, publishing the 
Conduct of Elections (Second 
Amendment) Rules, 1975. 
[Placed in Library. See No. LT-9792/ 75 

for (i) and (ii).] 

I. Ordinances, under Article 123 of toe 
Constitution. 

II. Orders issued by the President under 
Article 359 of the Constitution. 

III. Notifications under the Defence and 
Internal Security of India Act, 1971. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : Sir, I beg to 
lay on the Table  : 

I. A copy each (in English and Hindi) of 
the following Ordinances, tinder sub-clause 
(a) of clause (2) of article 123 of the 
Constitution :— 

(i) The Maintenance of Internal 
Security (Amendment) Ordinance, 1975 
(No. 4 of 1975). 

(ii). The Defence of India (Amend-
ment) Ordinance, 1975 (No. 5 of 1975). 

(iii) The Conservation of Foreign 
Exchange and Prevention of Smuggling 
Activities (Amendment) Ordinance, 
1975 (No. 6 of 1975). 

(iv) The Maintenance of Internal 
Security (Second Amendment) Ordi-
nance, 1975 (No. 7 of 1975). 

[Placed in Library. See No. LT-9753/ 75 
for (i) to (iv).] 

H. A copy each (in English and Hindi) of 
the following Notifications under clause (3) 
of article 359 of the Constitution, 
publishing the Orders issued by the 
President under clause (1) of the said article 
:-— 

(i) Notification G.S.R. No. 338(E), 
dated the 20th June, 1975. 
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(ii) Notification G.S.R. No. 361(E), 
dated the 27th June, 1975. 

(iii) Notification G.S.R. No. 367(E), 
dated the 29th June, 1975. [Placed in 
Library. See No. LT-97X0/ 75 for (i) to 
(iii).] 

III. A copy each (in English and Hindi) 
of the following Notifications ot the 
Ministry of Home Affairs, under section 35 
of the Defence and Internal Security of 
India Act, 1971 :— 

(i) Notification S.O. No. 219(E), 
dated the 16th May, 1975. 

(ii) Notification G.S.R. No. 394(E), 
dated the 1st July, 1975, publishing the 
Defence of India (Amendment) Rules.   
1975. 
[Placed in Library. See No. LT-9776/ 75  

for  (i)  and  (ii)]. 

(iii) Notification G.S.R. No. 398(E), 
dated the 6th July, 1975, publishing the 
Defence and Internal Security of India 
(Amendment) Rules, 1975. [Placed in 
Library. See No. LT-9779/ 75]. 

I. Order issued by the President dissolv-
ing the Nagaland Legislative Assembly. 

II. 11K Arms (Second Amendment) Rules, 
1975. 

11I. Paper entitled "Why Emergency" and 
related paper. 

SHRI OM MEHTA : Sir, T also beg to lay 
on the Table : 

I. A copy (in English and Hindi) of the 
Order (G.S.R. No. 186(E), issued by the 
President on May 20, 1975, dang the 
Nagaland Legislative Assembly under sub-
clause (b) of clause (2) or article 174 of the 
Constitution, read with the Proclamation 
(G.S.R. No. 157-(E)). issued by him on 
March 22, 1975, in relation to the State of 
Nagaland, under article 356 of the 
Constitution. [Placed in Library, See No. 
LT-9774/ 75]. 

20 RSS/75—2 

II. A copy (in English and Hindi) of 
the Ministry of Home Affairs Notifica 
tion G.S.R. No. 653, dated the 31st May, 
1975, publishing the Arms (Second 
Amendment) Rules, 1975, under sub 
section (3) of Section 44 of the Arms 
Act, 1959. [Placed in Library. See No. 
LT-9775/75]. 

III. A copy of the Paper entitled 
"Why Emergency" and a statement (in 
English and Hindi) giving reasons for 
not laying simultaneously the Hindi 
version of the Paper. [Placed in Library. 
See No.  LT-9802/75] 

The Central Warehousing Corporation 
(Amendment) Rules, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): Sir I beg to lay on the Table under 
sub-section (3) of Section 41 of the 
Warehousing Corporations Act, 1962, a copy 
(in English and Hindi) of the Ministry of 
Agriculture and Irrigation (Department of 
Food) Notification G.S.R. No. 683, dated the 
31st May, 1975. publishing the Central Ware-
housing Corporation (Amendment) Rules, 
1975. [Placed in Library. See No. LT-9768/ 
75]. 

I. The Produce Cess (Amendment) Rules, 
1975. 

II. The      Fertiliser      (Control)      Second 
Amendment Order,  1975. 

11I. Notification under the Essential Com-
modities Act, 1955. 

SHRI PRABHUDAS PATEL :     Sir, I 
also beg to lay on the Table: 

I. A copy (in English and Hindi) of the 
Ministry of Agriculture and Irrigation 
(Department of Agriculture) Notification 
G.S.R. No. 308iE!, dated the 30th May. 
1975, publishing the Produce Cess 
(Amendment) Rules. 1975, under section 
22 of the Produce Cess Act, 1966. [Placed 
in Library. See No. LT-9783.' 75]. 
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II. A copy (in English and Hindi) of 

the Ministry of Agriculture and Irrigation I 
(Department of Agriculture) Notifica 
tion G.S.R. No. 395 (E), dated the 3rd 
July, 1975, publishing the Fertiliser (Con 
trol) Second Amendment Order, 1975, 
under sub-section (6) of Section 3 of 
the Essential Commodities Act, 1955. 

III. A copy (in English and Hindi) of 
the Ministry of Agriculture and Irriga 
tion (Department of Agriculture) Noti 
fication G.S.R. No. 396(E), dated the 
3rd July, 1975, under section 12A of the . 
Essential Commodities Act, 1955. 

[Placed in Library. See No. LT-9782/ 75 
for II and III]. 

I. Notification announcing the floatation 
of market loans by the Government of 

India. 

II. Notifications under the Additional 
Emoluments (Compulsory Deposit) 

Act, 1974. 

III. Notifications under the Customs    Act, 
1962 and Related Papars. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRANAB 
MUKHERJEE) : Sir, on behalf of Shrimati 
Sushila Rohatgi, I beg to [ay on the Table :— 

I. A copy (in English and Hindi) of the j 
Ministry of Finance (Department of | 
Economic Affairs) Notification No. F4- 
(2)-W&M/75, dated the 17th July, 1975, 
announcing the floatation of market 
loans by the Government of India. [Pla 
ced  in Library. See No.  LT-9762/75]. 

II. A copy each (in English and Hindi) 
of the following Notifications of the 
Ministry of Finance (Department of 
Economic Affairs), under Section 25 of 
the Additional Emoluments (Compulsory 
Deposit)   Act,   1974   : 

(i) Notification G.S.R. No. 253(E), dated 
the 12th May, 1975, publishing the 
Additional Emoluments Compulsory 
Deposit (Employees other than 
employees of Government and   Local 

Authorities)     (Amendment)     Scheme, 
1975. 

(ii) Notification G.S.R. No. 254(E), 
dated the 12th May, 1975 publishing the 
Additional Emoluments Compulsory 
Deposit (Local Authority Employees)  
(Amendment)  Scheme,     1975. 

[Placed in Library. See No. LT-9701/ 75 
for (i) and (ii)]. 

III. A copy each (in English and Hindi) 
of the following Notifications of the 
Ministry of Finance (Department of 
Revenue and Insurance), under section 159 
of the Customs Act, 1962, together with 
Explanatory Memoranda on the 
Notifications:— 
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I. The  Central  Excise (8th  Amendment) 
Rules, 1975. 

II. The Income-tux (Second   Amendment) 
Rules, 1975. 

III. Ministry of Finance (Department of 
Revenue and Insurance) Notifications 

and related papers. 

SURI PRANAB MUKHERJEE: Sir, on 
behalf of Shrimati Sushila Rohatei 1 also beg 
to lay on the Table : 

I. A copy (in English and Hindi) of 
the Ministry of Finance (Department of 
Revenue and Insurance) Notification 
G.S.R. No. 328(E), dated the 11th June, 
1975, publishing the Central Excise (8th 
Amendment) Rules, 1975, under section 
37 of the Central Excises and Salt Act, 
1944. [Placed in Library. See No. LT- 
9764/75]. 

II. A copy (in English and Hindi) of 
the Ministry of Finance (Department of 
Revenue and Insurance) Notification S.O. 
No. 295(E), dated the 1st July, 1975, 
publishing the Income-tax (Second 
Amendment) Rules, 1975, under section 
296 of the Income-tax Act, 1961. [Placed 
in Library. See No. LT-9763/75]. 

III. A copy each (in English and 
Hindi) of the following Notifications of 
the Ministry of Finance (Department of 
Revenue and Insurance), together with 
Explanatory Memoranda thereon :— 

(i) Notification G.S.R. No. 571, dated 
the 10th May, 1975. 

(ii) Notification G.S.R. No. 306(E), 
dated the 29th May, 1975. 

(i i i)  Notification G.S R. No. 311(E), 
dated   the   31st   May.    1975. 

(iv) Notification G.S.R. No. 317(E). 
dated the 3rd  June,   1975. 

(v) Notifications G.S.R. Nos. 699, 
700, 702 and 703, dated the 7th June, 
1975. 

(vi) Notification G.S.R. No. 362-A 
(E), dated the 28th June,  1975. 

(vii) Notification G.S.R. No. 369(E), 
dated the 30th June, 1975. 

[Placed in Library. See No. LT-9765/ 75  
for  (i)  to  (vii)]. 

The Industrial Employment (Standing 
Orders) Central  (Amendment) Rules,  1975 

THE MINISTER OF LABOUR (SHRI K.  
V.  RAGHUNATHA  REDDY):  Sir, I 
beg to lay on the Table, under sub-section (3) 
of Section 15 of the Industrial Employment 
(Standing Orders) Act. 1946, a copy (in 
English and Hindi) of the Ministry of Labour 
Notification G.S.R. No. 824, dated the 5th 
July, 1975, publishing the Industrial 
Employment (Standing Orders) Central 
(Amendment) Rules, 1975. [Placed in 
Library. See No. 9788/75]. 

MOTION FOR EXTENSION OF TIME 
FOR THE PRESENTATION OF THE 

REPORT OF THE JOINT COMMITTEE 
ON THE PREVENTION OF FOOD 

ADULTERATION (AMENDMENT) BILL, 
1974 

SHRI TRILOKI SINGH (Uttar Pradesh)   :  
Sir, I beg to move the following 
Motion :— 

"That the time appointed for the pre-
sentation of the Report of the Joint Com-
mittee of the Houses on the Prevention of 
Food Adulteration (Amendment) Bill. 
11)74, be further extended up to the first 
Jay of the Ninety-fourth Session of the 
Rajya Sabha." 

The question was put and the motion was 
adopted. 

STATEMENT RE CIRCUMSTANCES 
WHICH NECESSITATED IMMEDIATE 
LEGISLATION BY THE DEFENCE OF 
INDIA (AMENDMENT) ORDINANCE, 

1975 

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDY) : Sir, 
I lay on the Table a statement (in Eng- 
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lish and Hindi) explaining the circumstances 
which necessitated immediate legislation by 
the Defence of India (Amendment) Ordi-
nance, 1975. 

MR.   CHAIRMAN : Shri Goray. 

REFERENCE   TO   ARREST   OF   MEM-
BERS   OF   PARLIAMENT    AND   SUS-
PENSION OF RULES OF PROCEDCKl 

SHRI N. G. GORAY (Maharashtra): Sir, I 
wanted to bring to your notice certain facts 
and as custodian of the honour of this House, 
I wanted to have from you certain assurances 
on certain developments. 

Sir, as you know, this Session is goin:T to 
be a very significant Session in the history of 
our country. As Mr. Gut Mebta is going to 
point out, it is likely to be in the nature of an 
emergency session. The President in his 
wisdom has declared an emergency and also 
has summoned all of us to discuss and to give 
our opinion on ii. The mmmons were sent out 
to all uf us. In response to these sunmiins. 
when some of the Members came to Delhi 
they were arrested. Now, here the 
contradiction or the irony of it is that the 
President has asked us to come here and by 
another order of the President, those people 
who have been invited to come to this House 
and to deliberate very important matters are 
being arrested. ST, 1 will give inly two 
instances from our own House. Banarsi Dasji 
and Rabi Ray, both of them very prominent 
Members from the Opposition, have been 
arrested after the summons reached them. Sir. 
1 would like to know fiem you whether this is 
reaiiy a correct procedure. There is a rule that 
so far as Members of Parliament are 
concerned, they should not be arrested 40 days 
before the commencement of the business of 
the House, during the session and 40 days 
after, if it is a civil suit. Now this is not under 
a civil suit. I know. But. Sir, when you ask the 
Members to come here and when they torat in 
response to your summons, if you put them 
behind the bars, it means that you ask a guest 
to come to dinner and you poison him. It is not 
a correct thing.    It is certainly not according 
to the 

propriety about which we have talked so 
often. 

I would like to point out to you another 
thing. When Members were attending their 
Committee meetings, which is nothing but an 
extension of the business of the House, again 
they were arrested. My very illustrious 
friends, Shri Mishraji, Shri Advaniji, and Shri 
Madhu Dandawate were attending a meeting 
of a Joint Select Committee in Bangalore 
when they were arrested. Now I would like to 
know from you whether it is according to 
propriety. Sir, this House is meant so that 
there should be a constant flow of opinion, 
exchange of thought. We should listen to what 
the members of the ruling party have to say 
and they should also listen to us. This is the 
function of this House. And it is the most vital 
and most important part of our demociatic 
system. We have come to fulfil our duty r.nd 
you arrest us. Therefore, 1 would like to know 
from you: Are you in a position to say that 
those of us who have come here in response to 
the summons, will not be arrested until this 
House concludes its business, or you will say 
that "so far as the precincts of this House are 
concerned, I can give you some assurance, but 
I do not know what will happen to you if you 
are going to 18, Ferozeshah Road or the South 
Avenue or the North Avenue." This is number 
one. Number two is about the debate in the 
House. We would like-to know whether what 
we say here will be allowed to go unhampered 
to the woTld outside because we have a duly 
to the people. We have been all elected by the 
people either directly or indirectly, and people 
naturally expect to know what we say here on 
this emergency. Sir, as you know, opinions are 
divided. The ruling party is claiming that the 
people are with them. If the people are with 
them, I do not know why is this emergency. 
But conceding the fact that the emergency is 
there and we have been asked to debate the 
emergency, people would like to know what 
the .Ian Sangh has to say, what the Socialist 
Party has to say, wha: so many other parties 
have to say. Therefore, I beg to submit that  
this particular right of 



 

freedom of the Press also is one of the basic, 
fundamental rights, a very vital right so far as 
the functioning of our democracy is 
concerned. Will you be in a position to assure 
us that whatever has been said here or uttered 
here will be allowed to go out to the people so 
that people know what their representatives in 
the Rajya Sabha  or  Lok  Sabha  are  doing'.' 

DR. K. MATHEW KURIAN (Kerala): 
Rule 267 states as follows: 

"Any Member may, with the consent of 
the Chairman, move that any rule may be 
suspended in its application to a particular 
motion before the Council and if the motion 
is carried the rule in question shall be 
suspended for the time being." 

The point on which I require your ruling is 
this. In the Order Paper there is no mention 
regarding Question Hour or Calling Attention 
Motion or Private Members' Resolutions or 
Bills. [ am aware that (here is a provision in 
Rule 38 which says : 

"Unless the Chairman otherwise directs, 
the first hour of every sitting shall be 
available for the asking and answering of 
questions." 

This Rule and similar other Rules contain a 
provision for Chairman's discretion. But this is 
not an absolute power for the Chairman to do 
away completely with the Rules of Procedure. 
Certain rules have been adopted by us and ths 
Chairman is expected to use them with caution 
and with restraint. I would like to know what 
are the circumstances in which Question Hour, 
Calling Attention Motions and Private 
Members' Resolutions have been suspended ? 
This is supposed to be an emergency situation. 
I am not at all aware of any provision for an 
emergency session of the Parliament. I would 
like to be enlightened on this question. But the 
question on which I vvant your ruling is this. 
The Emergency Proclamation has already been 
laid on the Table of the House. Shri Om Mehta, 
the Minister of State in the Ministry of Home 
Affairs, is going to 

move a Motion to suspend the Rules. Un-
less and until Shri Om Mehla's Motion is 
adopted by this House, 1 do not see any 
reason why the Rules regarding Question 
Hour, Calling Attention Motions and Pri-
vate Members' Bills and Resolutions should 
be suspended. There is a specific motion to 
that effect. Unless that Motion is adopted 
by the House, why is it that the Chairman 
has taken on himself the responsibility to 
curb and curtail the rights and privileges of 
the Member.?? I would like in this 
connection to read out a statement made by 
the Deputy Chairman of the Rajya Sabha. 
According to The Hindu* dated My 18, 
1975, "the Deputy Chairman of the Rajya 
Sabha, Shri G. Murahari. has said yesterday 
that the Emergency would in no way affect 
the Monsoon Session of Parliament . . .". 
This is contrary to what you have already 
said. The President has summoned 
Parliament only for <S clays Normally, we 
would have met for about a month or so. 
But the session is only for a few days. The 
Question Hour has been suspended. The 
Calling Atlention Motion has been 
suspendjd. Despite the claim of the ruling 
party that the twenty-point programme has 
been adopted, even that is not going to be 
discussed in this session of Parliament. 
This is a hoax being played on the 
Members of the House and the people. 
The Deputy Chairman has already said that 
the people in general and especially the 
masses have welcomed the steps taken after 
the emergency and the twenty-point 
economic programme of the Prime Minister 
and the practical steps taken have produced 
a general climate of discipline required in 
the country. My point is whether (he ins-
titution of Chairman and Deputy Chairman 
can be devalued and politicised. The De-
puty Chairman's institution has been poli-
ticised. He has made political statements 
which are controversial and oil which deci-
sion is yet to be taken by this House. The 
point on which I want your ruling is whe-
ther the Rules can be suspended before the 
Motion is adopted. Before it is adopted, on 
what count have these Rules been sus-
pended ? The Motion is still pending. I want 
a clear ruling on this. 
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SHRI MAHAVIR TYAGI (Uttar Pradesh) : 
1 would like to have a clarification from you. I 
was surprised when 1 read this Parliamentary 
Bulletin of July 11, 1975, in which it is 
mentioned: Suspension of Question Hour. 
"The Chairman has directed that there will be 
no Question Hour during the 93rd Session." 
So, Sir, it has already been ordered. But there 
is an irregularity now. Therefore, the Minister 
has brought forward a proposal for the 
sanction of the House to abolish these things. 
So. without the sanction of the House, without 
taking the Committee into confidence—there is 
the Business Advisory Committee of the 
House—!he decision has been taken. Sir, was 
it taken by you independently or under the 
directions of the Government ? If it was done 
according to the instructions received from the 
Government, then, Sir, I must say that it was 
contempt of the House and the Government 
has no business to issus such orders and 1 do 
not know what the reasons are. But we are 
shocked to know that according to the 
instructions of the Government the Chairman   
has   issued   this. 

 

MR. CHAIRMAN : Don't reply to inter-
ruptions. 
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SHRI MAHAVIR TYAGI : Sir, have you 
received any communication before issuing 
this instruction ? 

SHRI S. S. MARISWAMY (Tamil Nadu)   
:  Sir, . . . 

MR. CHAIRMAN : Please sit down. Yes, 
Mr. Varma. 

 

SHRI S. S. MARISWAMY : Sir. m are in 
the 2Slh year of independence. fsever has the 
country witnessed such a grave situation as 
we are facing today. In my opinion. Sir—not 
only it is my opinion, but this is the country's 
opinion—that the situation has been 
deliberately created by the Government in 
order to strengthen its already weakened 
image. . . (Interruptions). Why don't you have 
the patience to listen to me ? There is a great 
majority. . . (Interruptions). Listen to some of 
the sane advice from wherever it comes. I 
know you are guided by misguided people.    
Listen for two minutes. 

Sir, every Member, when he receives 
summont. proceeds to Delhi, even from his 
own home town. And he is supposed to have 
come in your custody. For example. Sir, I live 
in Madras. I get the summons one fine 
morning and I  leave    for 

Delhi. If anything happens to me on the 
way, 1 am supposed to come and report 
to you and seek your protection. And 
your duty is also to safeguard my 
interests. Some of the Members have 
been arrested. It is something that has 
never happened before—neither during 
the time of Jawa-harlalji nor during the 
time of Shastriji. It is a very serious 
matter. You must give a clear-cut 
direction whether it is safe for us to be 
here or it is not safe for us to be here. A 
clear-cut direction must be given.   This 
is number one. 

No.   2   :   Regarding   the  suspension   of 
the entire business,  Rule 267 says  : 

"Any member may, with the consent of 
the  Chairman,  move  that  any. . ." 

I   don't   know   whether  Mr.   Oni  
Mehta has got your consent. 

". . . rule may be suspended in its 
application to a particular motion before 
the Council and if the motion is carried 
the rule in question shall be suspended for 
the time being." 

Where is the particular motion before the 
Council ? It is a blanket suspension. This 
has never happened before. And I have 
never heard that in any Parliament the 
entire proceedings were suspended. Even 
during the British regime the Question 
Hour or some privileges given to Members 
were suspended. Sir. I do not find any 
enemies. I do not find any Pakistanis or 
Russians or Americans. I do not see any 
body. . . (Interruptions). I only see, Sir the 
enemies of democracy—those who 
proclaim themselves to be the paragons of 
virtues, etc. 

SHRI T. N. SINGH (Uttar Pradesh) : Sir,. 
. . 

MR. CHAIRMAN  : No, Mr. Singh. 

SHRI T. N. SINGH : On a point of order. 

MR. CHAIRMAN: There is no point of 
order. I have heard and given opportunity 
to each party representative to 
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[Mr. Chairman] say something, so that 
there will be some system and some 
discipline. If I allow you, then I will have to 
allow others also. 

SHRI T. N. SINGH: Sir, this is a point of 
order. 

MR. CHAIRMAN : Let us follow some 
procedure. Where is the subject before the 
House now '.' Where is the question of raising 
a point of order ? Mr. Singh, you are a very 
senior person. You know it. When there is no 
subject before the House, how can there be a 
point of order ? Let us finish this. I have very 
patiently.. . 

SHRI T. N. SINGH : You are not allowing 
me to raise a point of order ? 

MR. CHAIRMAN : Where is the subject ? 
I am not saying that you cannot raise a point 
of order. But there is no subject on which you 
can raise your point of order. 

SHRI T. N. SINGH : This is already a 
point of order. Do you say that it is no point 
of order that  we  are discussing?... 

{Interruptions) 

SHRI DWIJENDRALAL SEN GUPTA 
(West Bengal)   :      We      have      no 
Question Hour today. And I want to know, till 
Mr. Om Mchta's motion is passed, under what 
provision of rule, or under what special 
direction of yours, the Question Hour has 
been suspended ? Secondly, the Calling 
Attention has a specific purpose, namely, 
raising urgent business. In an emergency, does 
urgent business become less urgent than ever 
before? Unless you con. sider a matter to be 
urgent, you have always the right to disallow 
the Calling Attention Motion. But, as the 
position stands today, it is a blanket refusal of 
all the Calling Attention Motions. To my 
mind, it appears that in a state of emergency 
matters of urgent public importance should 
get priority. They should not be shelved 
altogether. Mr. Goray has raised certain 
questions of great importance. We are in a 
state of emergency. It means that the Mem-
bers' freedom and Members' liberty to come in  
the  House,  to  participate  and   to  give 

free expression to their opinion should be 
ensured. If that is allowed, that should also go 
to the world outside this House so that our 
position is made clear and well-defined and 
there is no confusion as to what the Congress 
Members and the Opposition Members stand 
for. 

MR. CHAIRMAN : I have heard very 
patiently the arguments advanced by the 
different representatives of different political 
parties. Account item No. 1, regarding 
allowing the Question Hour or not allowing 
the Question Hour, it is a point to be decided 
by me. As has been pointed out by one of the 
Members, Rule 38 is very clear on this point. 
It says  : 

"Unless the Chairman otherwise directs, 
the first hour of every sitting shall be 
available for the asking and answering of 
questions." 

SHRI MAHAVIR TYAGI : Is it at  the 
request of the Government that you did il? 

MR. CHAIRMAN : Please wait. Why are 
you making noise when there is no necessity 
for it ? I have not said every thing on this. 
You are unnecessarily interfering. My point is 
that on my own considering the importance of 
the present situation, I have decided not to 
have the Question Hour. It has been issued to 
you in a bulletin and all of you have got that 
information. That point is very clear. It is 
within the authority of the Chairman. He has 
used it independently of the Government or 
any body else. Nobody can question it. It is 
very clear. 

The second point is regarding the Motion 
which is to be moved by Shri Om Mehta on 
behalf of the Government. He has taken my 
permission and I have granted him 
permission. 

Before I suggest to him to move the 
Motion, I am going to request or I am going 
to make an appeal to all the Members of the 
House that in view of the present situation, is 
it necessary for this House of ours, the Elders' 
House, to allow Mr. Om Mehta to make a 
Motion and get it passed 



 

by a majority or whatever it is ? Or do you 
accept that we should not fight on this I issue ? 
Let us have an understanding. So far ab the 
Calling Attention and other things are 
concerned, they are within the discretion of the 
Chairman. He may accept them or not accept 
them. (Interruptions) Please hear me. I have 
listened to you and you are not going to listen 
to me. Dr. Kurian, you are always in a hurry. 
What f am suggesting if it is acceptable to all 
of you, is that it is graceful for us not to allow 
him to move the Motion. 1 have already 
decided about the Question Hour. It is my 
authority and nobody can question it. That 
question is resolved. If all of you agree, I think 
it is not necessary for him to move the Motion. 

(Interruptions) 

SHRI C. D. NATARAJAN (Tamil Nadu) : 
Sir, it is with regard to this matter that I wish 
to make a submission most respectfully. I 
refer not only to Rule 38 but also to Rule 24. 
Mr. Chairman, my submission is that the 
Motion which is sought to be moved by Mr. 
Om Mehta is inadmissible and not in order. 

MR. CHAIRMAN : You are not to decide 
that. 

SHRI C. D. NATARAJAN : It is signi-
ficant that he has not quoted any rule under 
which he seeks to move the Motion. It is a 
basic objection which I wish to raise in regard 
to the Motion which you want the House to 
adopt without any dissent or a discussion. 
Because of this basic objection, Mr. 
Chairman, I would humbly request you to 
give me a minute's time . . . 

MR. CHAIRMAN : Please resume your 
seat. 

SHRI C. D. NATARAJAN : Sir, I will be 
brief. . . 

MR. CHAIRMAN : Please resume your 
seat. When the Chairman is standing, you 
have no right to stand up. My point is that I 
wanted to take the sense of the House 

and decide. If some of the Members do pot 
agree, I have no objection for moving the 
Motion by Mr. Om Mehta, barring the 
Question Hour. But I thought that it was 
graceful on the part of all of us to accept in 
toto and work out very successfully. If anyone 
of you is not agreeing. I am allowing him to 
move the Motion. 

Then, regarding the question of protection 
of the Members, as far as the Members of my 
House are concerned, within the precincts of 
this House, they will get fully protection. 
Nothing will happen. I will take that 
responsibility. Outside the House, I have no 
jurisdiction. f cannot give any assurance. 

 

SHRI C. D. NATARAJAN : Mr. Chair-
man, I have requested you to give me one 
minute's time with regard to the Motion 
which you have permitted to be moved. . . 

SHRI N. G. GORAY : Sir, I had asked you 
two questions. 

SHRI C. D. NATARAJAN: Sir, you refer 
to Rule 38. Suspension of the Question Hour 
is a power vested in you. I agree, I admit. I 
abide by your decision. I invite your kind 
attention to Rule 24 which relates to allotment 
of time for Private Members' Business. There 
is also the power to suspend allotment of time 
for Private Members" Business on Friday is 
vested in you. Such being the case, Mr. 
Chairman, I do not see how it is in order or 
proper for Mr. Om Mehta to incorporate in his 
Motion that during this session, only 
Government Business shall be transacted. The 
power to suspend the Private Members' 
Business on Friday and allot some other day 
in lieu thereof is vested again in you. Thirdly, 
Mr. Chairman, this Motion significantly 
enough 
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[Shri C.  D.  Natarajan] 
does not cite any Rule of Procedure tinder 
which this Motion is made. Under Rule 267, 
as rightly pointed out by my leader, he is 
allowed to make a motion for suspension of 
the application of any Rule in regard to a 
particular Motion before the House. But there 
is no provision in the Rules for a blanket 
Motion like this. I, therefore, humbly submit 
that this Motion which you are pleased to 
permit Shri Om Mehta to move is not in order 
and is a negation of all Rules of Procedure, 
besides being a denial of the rights and 
privileges of the Members. Therefore, you 
may be pleased to disallow it. 

SHRI T. N, SINGH : Sir. I have also got  a 
point  of order. 

MR. CHAIRMAN : You are allowed to 
speak.   Why not take that opportunity? 

SHRI T. N. SINGH : This is a point of 
order, Sir. Under article 125(3) of the 
Constitution. . . 

MR. CHAIRMAN : Please sit down and 
speak. 

SHRI T. N. SINGH : Thank you very 
much for this courtesy. 

AN HON. MEMBER : Is he allowed to 
speak  sitting  ? 

MR. CHAIRMAN : The hon, Member is 
allowed to speak sitting. Therefore, please  
resume your seat. 

SHRI T. N. SINGH : I will not be able to 
speak standing because I was in hospital for 
two months. I am rather weak even now. 

So, Sir, what 1 want to say is this. I want 
you to refer to article 105(3) of the 
Constitution which says "Subject to the 
provisions of this Constitution and to the rules 
and standing orders regulating the procedure 
of Parliament, there shall be freedom of 
speech in Parliament." 

SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh) ; Sir, is he allowed to sit and speak ? 

MR. CHAIRMAN : I have allowed hirr to 
speak by sitting.    He is not well. 

SHRI T. N. SINGH : Further on Sub-
section  (3)  of  article   105  says 

"In other respects, the powers, privileges 
and immunities of each House jf 
Parliament, and of the members and the 
committees of each House, shall be such as 
may from time to time be defined by 
Parliament by law, and. until so defined, 
shall be those of the House of Commons of 
the Parliament of the United Kingdom, and 
of its members and committees, at the 
commencement of this Constitution." 

Now. Sir. what I want to submit is that that 
article of the Constitution is supreme. Under 
this article our privileges etc. which are the 
same as of the Members of the Parliament of 
the United Kingdom, shall be immune from 
interference here, unless this Parliament has 
passed a law on the subject bv itself. 1 saj'. 
Sir, up till now no [aw on the subject has 
been passed. Even the u'les of procedure and 
business that have been framed, have been 
framed only and have not been passed by this 
House or the other House. So. Sir, they do not 
stand in the category of a law of this House. I 
think, Sir, we are guided by the provisions of 
the Constitution. 

Now, the result of what Shri Om Mehta is 
going to move will be to take away our 
privileges on a large scale. Sir, I have been 
here in Delhi for the last 26 years. I began my 
career in Parliament in the year 1953 and 
never more than one rale at a time has been 
suspended in the whole history of this House. 
1 remember. Sir, that Shri Mavalankar, the 
Speaker of the other House, of the Provisional 
Parliament, and later on of the Lok Sabha, had 
ruled that even if one Member of the House 
gets up and says that the rules shall not be sus-
pended, rules would not be suspended. That 
has been the tradition, the noble tradition of 
parliamentary democracy in this country. 
Now, Sir, I appeal to you in all sincerity— I 
stand for democracy and I want democ 



 

racy to be vindicated and I am sure that ray 
colleagues on the other side, though 1 am 
speaking on this side of the House, will be 
charitable enough to agree with me and I am 
sure they agree with me—that democracy 
must be preserved at all costs. (Interruptions) 
I do not think anybody will protest against 
what 1 am saying. 

.Alter dealing with article 105(3) of the 
Constitution, another point that 1 want to raise 
is that never before in the history of Indian 
Parliament more than one rule has been 
suspended. I request you, Sir, that you may 
kindly ask your staff to go through the 
proceedings of this House as well as of the 
other House and find out whether such a thing 
has happened before and whether it is not a 
fact that according to a ruling given by the 
then Speaker, Shri Mavalankar. not more than 
one rule can be suspended at a time. That is 
the practice here. Sir, I am saying this because 
1 have been associated with the parliamentary 
life of this country for such a long time. 
{Interruption). Please do not get impatient. Be 
patient with a sick man at least. So. Sir, I 
suggest that before we proceed with this 
question, in order to preserve parliamentary 
democracy you may kindly ask somebody to 
go through the proceedings of both the Houses 
to see if what 1 am saying is correct, that is. 
Mr. Mavalankar saying that even if one 
Member of the House raises a dissenting voice 
he shall not suspend the rule. That is number 
one. Number two i>. whether it is not a tact 
that according to the Speaker's ruling in the 
Lok Sabha, not more than one rule has ever 
been suspended.   This is what I wanted to say. 

DR. V. P. DUTT (Nominated): Parlia-
mentary democracy which permits dharnas 
u i l h i n    the   Parliament   ! 

MR. CHAIRMAN : Kindly do not enter 
into that. 

SHRI U. K,. LAKSHMANA GOWDA 
(Karnataka) : Sir, at the beginning you have 
said in your wisdom that xuo motu, without 
being influenced by the Government or 
without any approach by the Government you 
have suspended the Question 

Hour and also the Calling Attention. If that is 
the case, where is the point in your having 
allowed Mr. Om Mehta to move the motion 
with regard to this ? This is a contradiction 
and I fail to understand how this question will 
come up. You have also taken a decision. 

SHRI VEERRNDRA PATIL (Karan-taka) : 
Sir, regarding the suspension of Question 
Hour you have already given a ruling. I am not 
going to question that ruling. But with regard 
to the point that has been raised just now by 
Mr. Goray, that is, with regard to seeking 
protection of the Chair so far as Members of 
this House are concerned, when we have been 
summoned here to express our views with re-
gard to the proclamation of emergency, 
naturally you are the custodian and so we have 
to approach you. I am again not disputing your 
ruling. So far as proceedings of this House are 
concerned, you have assured us that you have 
taken full responsibility but you have said that 
what is going to happen outside this 
Parliament is not your concern. I agree; I am 
not going to dispute that also. But you know 
that most of the top leaders of the different 
political parties in the country today are 
behind the bars. They are deprived of the op-
portunity of expressing their views by coming 
to this House. So this is a grave situation. I 
think this has happened for the first time in the 
history of parliamentary democracy of our 
country. Therefore, may I humbly appeal to 
you at least, when you are not in a position to 
protect us outside this House, will you kindly 
ask the Minister concerned—because both the 
Home Minister and the Minister of State for 
Home Affairs are here—to make a statement. 
If they do not want to make a statement, we 
arc not here to. . .   (Interruptions). . . 

MR. CHAIRMAN: Now, after having 
heard very carefully the arguments of all the 
leaders of the opposition parties, I would like 
to suggest one or two things. All of you have 
admitted that there is a special situation in this 
country... 

SOME HON. MEMBERS: No, Sir. 
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MR. CHAIRMAN: All right, I vvill put it in 
other words. ...{Interruptions)... As has been 
put by Mr. Singh, this type of procedure has 
never been followed in the history of 
Parliament. Mr. Om Mehta who has to move 
the motion has taken the permission and all 
that he has tried to mention in the motion was 
nevertheless brought before this House and it 
is brought for the first time, this time... 
(Interruptions)... The House is supreme. It is 
up to the House to accept fully or to reject 
fully or amend it. Therefore, 1 have allowed 
him to make a motion ...(Interruptions)... Mr. 
Patil has said that Mr. Brahmananda Reddy, 
who is the Minister in charge or Mr. Om 
Mehta should make a statement. When that 
particular motion is going to be moved, you 
will get the opportunity. He will explain why 
he has arrested and all that. If there is 
anything which I can do... 

SHRI VEERENDRA PATIL: I have got a 
question. I have not said... 

MR. CHAIRMAN: You have asked them 
to make a statement. 

SHRI VEERENDRA PATIL: I have not 
said that they must give reasons for the arrest 
of those leaders who arc behind bars. What I 
say, we have come here, Mr. Goray has 
sought your protection and you are not in a 
position to give protection. Therefore, T 
appeal to you: why not to direct the Minister 
concerned to make a statement whether they 
are in a position to give that assurance. 

MR. CHAIRMAN: The Ministers are 
there. They have heard whatever you have 
stated. They will make a statement. 

 

no point in saying that there is no emergency 
and building the argument on that basis. The 
fact remains whether we like it or not. 
Different people have different points of view 
which will be discussed later. There is a 
proclamation of Emergency. (Interruptions). 
Will you hear ? Is this democracy ? I am 
coming to the procedural point only, I am not 
going on to other things at all. But let us not 
proceed on the basis that there is no 
emergency. It is there under the Constitution 
but, as I said, you may not like it or I may like 
it or somebody else may like it. There is an 
emergency and this session is being held as an 
'Emergency Session'. You have given the 
ruling that there will be no Question Hour. 
That is entirely in your power and according 
to the rules the power is  in  your hands. 

(Interruptions) 

DR. K. MATHEW KURIAN: He is the 
future Home  Minister. 

SHRI BHUPESH GUPTA: One hon. 
Member referred to the House of Commons 
but then in our country, for this House we 
have already adopted the Rules and, therefore, 
there is no use making that kind of reference 
because unless you make the new rules the 
old things prevail. We have got our own 
Rules according to which you have given the 
direction that there shall not be Question Hour 
but personally I would have liked if there were 
no blanket ban. This ban could have been 
only when there were some important, urgent 
matters in national interest and in the interest 
of democracy, to fight against the forces 
which are threatening democracy being run 
for the welfare of the people. But you have 
done it. It is at your discretion again. One 
cannot challenge it and so, there is the end of 
this. 

With regard to 'Calling Attention', again 
there is your discretion. With regard to 
blanket ban [ would have liked the discretion 
of the House to be taken into account as to 
what should be discussed in the House.       
Unfortunately,    the blanket 
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SHRI BHUPESH GUPTA (West Ren-gal): 
There is no point in saying that there is no 
emergency,  (Interruptions). There is 
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ban is too sweeping. That might have been 
perhaps avoided with a little consu l t a t i on  
by the Government with you. I should like to 
have an assurance from you and from the 
Government in so far as it rests with the 
Government whether this is only meant for 
this session—this session which is an 
'emergent session'—and il is not to be 
repeated in other sessions that are being 
called. That is what I would like to know. 
That point Government should   clarify. 

As I said we would have been happy if 
some kind of discretion would have been 
retained in your hands to see what should not 
he accepted by you which has come on the 
private Members' initiative. The private 
Members are all over here and we have 
different approaches. Surely we could have 
taken initiative from our approaches and I 
think you will agree that private Members 
have an important role to play in 
emergency—to that we will come later. Even 
in an emergent situation for defeating 
reactionary forces and for the advancement of 
the causes of the people, that initiative should 
not be crippled, on the contrary should be 
strengthened. That is why I am keen on 
having the initiative in the hands of the 
private Members as well apart from what you 
have and the Government  have. 

12 NOON 
MOTION RE. SUSPENSION OF RE-

LEVANT RULES OF PROCEDURE AND 
CONDUCT OF BUSINESS FOR TRAN-
SACTING GOVERNMENT BUSINESS 

DURING THE CURRENT SESSION 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : Sir. I move 
: 

'That   this   House   resolves   that   the 
current   session     of   the      Rajya   Sabha 
being    in  the     nature of    an emergent 
ion   to   transact   certain   ijrgent   and 

important Government business, only 
Government business be transacted during the 
session and no other business whatsoever 
including Calling Attention and any other 
business to be init iated by a private member 
be brought before or transacted in the House 
during the session and till relevant rules on 
the subject in the Rules of Procedure and 
Conduct of Business in the Rajya Sabha do 
hereby stand suspended to that extent." 

Sir, I would like to make a few points 
because it has been asked why this motion 
was brought. It was in your power to suspend 
Rule 38 and Rule 24 regarding Questions and 
the Private Members' business. If, in your 
wisdom, you, Sir. had decided not to admit 
any Calling Attention, there would not have 
been any Calling Attention, and the same 
thing would have been achieved by you. Sir. 
by not allowing all these things. But it was to 
be more democratic and to take the consent of 
the House... {Interruptions). Sir, we believe in 
democracy; we always believe in majority 
decision. For the last several years we have 
been here ; we have believed in majority 
decisions. Unfortunately, my friends sitting 
opposite always try to bring in a minority 
opinion and they want the House to be run by 
the minority opinion. We want it to be run by 
the majority opinion, and for this very reason 
we brought this motion. 

Sir. about one point which has been raised 
by Mr. Bhupesh Gupta, namely, whether the 
same procedure will be followed in other 
sessions also, I can give an assurance thai it is 
only for this session and when the next 
session comes, we will try to have a normal 
session if all remains normal. Sir. this has not 
been done for the first time. I think they have 
forgotten that in 1971 when the emergency 
was there due ta external danger, even then 
{the Question Hour was suspended and a lot 
of non-official business was not there. That. 
was done at that time also. And, Sir, the same 
conditions are there now, though due to 
internal danger and not external danger. So   
we   have  come   with   this   motion,   so 



 

[Shri Om Mehta] that the time of the House 
is not wasted and the Members who are here 
can go back and get the 20-point programme 
announced by the Prime Minister implemen-
ted. 

The  question   was  proposed. 
MR. CHAIRMAN: There is one 

amendment by Dr. K. Mathew Kurian. He  
may move. 

DR. K. MATHEW KURIAN (Kerala): 
Sir,  I  move : 

"That in the Motion for the words 'no 
other business whatsoever including 
Calling Attention and any other business', 
the words 'no other business except 
Questions, Calling Attention and Private 
Members' Resolutions' be substituted." 
MR.   CHAIRMAN:   Do   you   want   to 

speak ? 
DR. K. MATHEW KURIAN : Yes, Sir, I   

will   speak. 
MR. CHAIRMAN :  Be brief. 
DR. K. MATHEW KURIAN: Sir, I will be 

very brief. I will take only a few minutes. 
Sir, I would like to submit that never before 

was Parliament reduced to a farce as it is 
today. Sir, democracy has been murdered by 
the ruling party, particularly its leader 
Shrimati Indira Gandhi. I am not surprised by 
this butchery of democracy by the ruling party 
and its leader because Shrimati Indira Gandhi 
and the ruling party have been taking up the 
work of slow but steady destruction of demo-
cracy for the last several years. Sir, there has 
been u consistent attempt by the ruling party 
to undermine democracy and to establish one 
party, one person dictatorship in (his country. 
But, Sir, at the same time, we expect that you 
as Chairman, and also the Deputy Chairman 
of the Rajya Sabha will at least give 
protection to the rights and privilegs of the 
Members. Sir. I wonder, and I am really 
pained to note that the custodians of 
parliamentary democracy and parliamentary 
rights and privileges of Members, have acted 
in a manner prejudicial to the preservance of 
democracy. 

SHRI RISHI KUMAR MISHRA (Raja-
sthanj: On a point of order, Sir. Is it proper for 
an hon'ble Member to cast reflection on the 
Chairman and the Deputy Chairman and to 
say that they have acted in a manner which is 
prejudicial to the preservation of democracy ? 
I think these words should be expunged, 
because this is a reflection on the Chairman 
and the Deputy Chairman. 

(Interruptions) 

DR. K. MATHEW KURIAN: Sir, we are 
pained to note that in putting the last nails on 
the coffin of parliamentary democracy in 
India, the political executive has sucessfully 
sought the help of those who are supposed to 
work for the preservation of democracy. Sir, I 
would like to ask you, how could you be a 
party to this ? The Resolution moved by Shri 
Om Mehta seeks to restrict the present session 
for transacting Government business only. 
This Resolution seeks to curb the rights of the 
members to ask questions, to raise Calling 
Attention Motions, Private Members' 
Resolutions and Bills and other private 
business. The plea of the Government is that 
this is an emergency session of Parliament. 
Sir, who decided that this is an emergency 
session ? Has the Rajya Sabha taken a 
decision ? Not so far. Why is it that even 
before the Resolution of Shri Om Mehta has 
been passed, private members business has 
been curtailed ? The plea that this is an 
emergency session, is a false plea. It is a false 
plea because the sudden declaration of 
emergency by the President on June 26, 1975, 
was not really because of any real threat to 
internal security. On the contrary, it was 
obviously because of the judgment of the 
Allahabad High Court and the orders of the 
Supreme Court and the people's verdict 
against the ruling party in Gujarat and also the 
great urge of Shrimati Indira Gandhi to cling 
to power by any means. Are these good 
reasons to declare emergency and to curtail 
the rights and privileges of the Parliament ?    
I would like to know. 

Sir, the rising tide of discontent of the 
people  against  the  policies  of  the  ruling 
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party has led the country to the precipice of a 
big economic crisis because of the pursuit of 
the capitalist path. These, 1 think, are the 
provocations for this emergency. 

Sir, the support of Shri K. K. Birla and the 
business tycoons to Shrimati Indira Gandhi's 
new declaration, very clearly shows that 
Shrimati Indira Gandhi has given a blank 
cheque to big business, big monopoly houses, 
to fleece the Indian people, to restrict their 
freedom and rights, the trade-union   rights  of  
the  working  people. 

MR. CHAIRMAN: That is all, Dr. Kurian. 

DR. K. MATHEW KURIAN : Sir, my 
party C.P.M. has always said, particularly 
during the last three years, that there has been 
a rising tendency towards totalitarianism and 
one-party dictatorship. Parliamentary 
democracy has been increasingly replaced by 
the dictatorship of one party. .. 

MR. CHAIRMAN: You have to speak 
about  the  amendment  only. 

DR. K. MATHEW KURIAN : 1 am 
speaking on the Motion. 

MR. CHAIRMAN : You are not speaking 
on the motion. You are speaking on 
something else. You be careful about the 
amendment. 

DR. K. MATHEW KURIAN : I may 
submit that this amendment has no basis. Shri 
Om Mehta has argued that this amendment is 
required because of emergency. I would like 
to negate it. It is not an emergency session 
because there is no emergency for the people. 
There is an emergency only for Shrimati 
Indira Gandhi and the ruling party. Sir, the 
working people in India have been peaceful. 
Now, the rights of the people, the rights of the 
organisations and the rights of the trade-union 
functioning, have been taken away. When the 
emergency has been artificially created by the 
ruling party    by 

butchering democracy, how can Shri Om 
Mehta argue this ? The camouflage that the 
emergency has been used only to fight right 
reaction has been completely exposed. In fact, 
the leftist and democratic parties, including 
thousands of workers belonging to my party, 
have been arrested... 

MR. CHAIRMAN: You will have an 
opportunity to speak when Mr. Brahma-nanda 
Reddy moves his Motion. Now you arc not 
allowed to speak. You are allowed to speak 
only about procedure. Why arc you entering 
into other aspects '.' I am not going to allow 
you. 

DR. K. MATHEW KURIAN : 1 am 
making a relevant point. Please listen to me. 

MR. CHAIRMAN: No, this is not 
amendment on  which  you have to speak. 

DR. K. MATHEW KURIAN: I have only 
one main contention that the main reason why 
this Motion is false and this proclamation of 
emergency is an artificial one, only to protect 
the power of Shrimati Indira Gandhi, the 
ruling party, to curtail dissent within the 
ruling party and to solve the crisis in the 
ruling party. That is the only reason why this 
has been brought. It is to take away the rights 
of the Members of Parliament and to protect 
one leader and one party. This is the most 
obnoxious aspect Private members' rights and 
privileges have been curtailed only in the 
interest of the ruling party which is in crisis, 
to protect the power-hungry Prime Minister 
and to enable her to remain in power by hook 
and crook. 

The  qiivstion   was proposed. 

{Interruptions) 

MR. CHAIRMAN : Now, silence please. 
Please do not discuss between yourselves. 
Now, I would like to put this amendment to 
vote. 

37 Re suspension of Rules [21 JULY 1975]       of Business for transacting     38 
of Procedure and Conduct Govt. Business 



39 Re suspension of Rules [RAJYA SABHA]   of Business for transacting      40 
of Procedure and Conduct Govt. Business 

 



41        Re suspension of Rules [2] JULY 1975]   of Business for transacting 42 
of Procedure and Conduct Govt. Business 

 



43    Resolution seeking appiw.d     [RAJYA SABHA] of Proclamation of        44 
Emergency 
business to be initiated by a private member be 
brought before or transacted in the House during 
the session and all relevant rules on the subject 
in ihe Rules of Procedure and Conduct of 
Business in the Rajya Sabha do hereby stand 
suspended to that extent." 

The motion was adopted. 

I. THE DEFENCE OF INDIA 
(AMENDMENT) BILL, 1975. 

U. THE NAGALAND STATE LEGIS-
LATURE (DELEGATION OF POWERS) BILL, 
1975. 

THE MINISTER OF HOME AFFAIRS 
(SHRI ,'K. BRAHMANANDA REDDY): Mr. 
Chairman, Sir, I beg to move for leave to 
introduce a Bill to amend the Defence of India 
Act, 1971. 

The question wau put and the motion was 
adopted. 

SHRI K. BRAHMANANDA REDDY: Sir.   I   
introduce   the   Bill. 

Sir. I beg leave to introduce a Bill to confer on 
the President the power of the Legislature of the 
State of Nagaland to make laws. 

The Question was put and the motion was 
adopted. 

SHRI K. BRAHMANANDA REDDY : Sir, I 
introduce the Bill. 

STATUTORY RESOLUTION SEEKING 
APPROVAL OF THE PROCLAMATION 
OF EMERGENCY   MADE   BY   THE 
PRESIDENT ON   THE   25TH   JUNE. 

1975 

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDY): Sir, I 
beg to move the following Resolution- 

"This House approves the Proclamation of 
Emergency made by the President  on  the  25th  
June,     1975    under 
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chaise (1) of article 352 of Ihe Constitution 
as also the Order of the President dated 
29th June, 1975, made in exercise of 
powers conferred by subclause (b) of 
clause (4) of art icle  352 of the 
Constitution, as applied to the State of 
Jammu and Kashmir, applying the said 
Proclamation to the State of Jammu  and  
Kashmir." 

[Mr. Deputy Chatrman in the Chair.]' 

Mr. Deputy Chairman, Sir, hon'ble 
Members are aware as also the Indian public 
in general who have been watching the events 
in the political life of this country. The 
situation in this country for the last few years 
has been surcharged with extra-parliamentary 
and violent methods adopted by certain 
Opposition parties. Series of situations have 
developed in the last few years which have 
threatened the very basis of the functioning of 
parliamentary institutions. It will be my 
endeavour, Sir, to place before you a 
dispassionate and objective assessment and 
appreciation of the circumstances that led to 
the Proclamation in a brief survey. 

Sir, it will be important to remember as a 
back-ground that a great landmark in the 
political life of this country had happened in 
the year 1969. The Indian National Congress 
had to shed from its fold some reactionary 
and status quo elements which were 
considered to be a drag on the journey of the 
party towards meeting the aspirations of the 
people of India. 

DR. K. MATHEW jKURIAN (Kerala): 
What about K. K. Birla? Is K. K. Birla a 
progressive or a reactionary? 

MR. DEPUTY CHAIRMAN: Now, let him 
continue his speech. 

DR. K. MATHEW KURIAN: K. K. Birla, 
who supports you, is a progressive or a 
reactionary? 

(Interruptions) 
SHRI HARSH DEO MALAVIYA (Uttar 

Pradesh): Are you a Fascist or a democrat? 

SHRI K. BRAHMANANDA REDDY : I 
hope Mr. Kurian will try to keep quiet for a 
while and try to listen. I will request him to 
acquire that habit. .{Interruptions). Therefore, 
after the split, the numerical strength . . . 
(interruption). Please, for God's sake. 

MR. DEPUTY CHAIRMAN : Dr. Kurion,  
let  him  continue. 

SHRI  K.  BRAHMANANDA REDDY  : 
He only tries to disturb my thought; that is all. 
Now, my point is, after this split, the 
Congress under the leadership of Shrimati 
Indira Gandhi was able to have a clear vision 
of its purpose towards ameliorating the 
condition of the people. But at the same time, 
when so many friends from the party had 
gone, its numerical strength in Parliament had 
depleted. Therefore, in order to pursue our 
activities, it was necessary in a democracy to 
approach the people, to go before the people 
for a dear mandate, to go before the people, to 
put before them our policy and programme 
and then obtain a clear verdict of the people. 
In fact, Sir, though the people of India, are 
poor and not very educated, still, in my 
opinion, they are a shrewd people and they 
possess commonsense in an uncommon 
degree. 

DR. K. MATHEW KURIAN: Now they 
repent. 

SHRI K. BRAHMANANDA REDDY : 
Now the verdict was decisive. They gave a 
clear verdict. Almost it was about 70 per cent 
.  .  . 

(Interruptions) 
DR. K. MATHEW KURIAN: As clear as 

in Gujarat. (Interruption) You got less than 
44 per cent in the whole country. 

SHRI RANBIR SINGH (Haryana) : You 
secured 34 per cent. 

(Interruptions) 
SHRI     BRAHMANANDA      REDDY: 

Please spare me for a while. 
MR. DEPUTY CHAIRMAN: You cannot 

have a running commentary. 

SHRI SRIMAN PRAFULLA 
| GOSWAMI (Assam): We can also disturb 
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[Shri Sriman Prafulla Goswamy] you.   
You   are   not   the   Home      Minister. Have 
you been appointed the Home Minister ? 

{Interruptions) 

MR.       DEPUTY     CHAIRMAN:     Dr. 
Kurian,   lei   him  continue. 

DR.   K.   MATHEW     KURIAN:   1     am 
helping  him  to clear his thoughts. 

MR. DEPUTY CHAIRMAN: You need 
not   help  anybody;  you   help  yourself. 

SHRI K. BRAHMANANDA    REDDY: 
1 seek your assistance. . . 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Please hold  
your peace for a while, Dr.  Kurian. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. DE-
PARTMENT OF PERSONNEL AND AD-
MINISTRATIVE REFORMS AND DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): This is the  
democracy   they  want. 

SHRI K. BRAHMANANDA REDDY: 
...in      controlling      the irrespressible 

Mr. Kurian. Now, after the elections in 1971 
when there was a clear verdict of the people, 
about 70 per cent seats in Lok Sabha, in favour 
of the leadership of Shrimati Indira Gandhi and 
her party to pursue their policies, it was the 
effort of the party to put into effect several 
policies like the nationalisation of banks, 
nationalisation of general insurance and cutting 
down the purses and privileges of former 
Princes and also an attempt to improve the 
conditions of the weaker sections of the people 
in India like the backward classes, Harijans 
and tribals. But, Sir, you also remember that at 
the time of the election and before the election, 
what was known then and even now also as the 
Grand Alliance of some parties who had no 
common ideology or programme had been 
formed to defeat the Congress Party at the 
polls. 

And  you    saw  the   result.    These   parties 
thought  that  elections  meant only  a  political  
game or even  a manoeuvre of combining 
some  votes or splitting some votes. Therefore, 
certain parties which  had  combined into a 
grand alliance were dazed and in fact  even  
stunned at  the  result of the elections.    There 
were, as you     know, if you get    back to    
what    happened then, acrimonious   debates   
among   the   constituents of  those parties  
blaming  each  other for  the  defeat.   
However,  they  were   lying low   for quite  
some  time.   An  opportunity offered   itself   
in   1971   when   we   had   to bear the burden 
of more than ten million refugees from Bangla 
Desh and there was serious   drought   in   
several   parts   of   the country   in   1972  and  
there  was  also  the great   impact  of  the     
inflation   the  world over  and   on   us  too.   
At   that  time  naturally  any  opposition  
party,  whatever their ideology may  be, 
whatever their programme may be, should 
have risen to the occasion,   worked  shoulder  
to  shoulder,   put their minds  together and  
seen how all of us  together  could   give  help 
and  succour to   the   needy   in   those  times   
of   distress. But   the   attitude   of   certain      
opposition parties was different. They felt it 
was an opportunity   to   exploit   the   situation   
and foment some disturbances and troubles in 
various   areas   where   there   were   distress 
conditions. When things were like this, an 
opportunity   presented      itself   in   Gujarat. 
Early  in   1974  the     students  of Gujarat 
were agitated over their high mess fees. . . 

AN HON. MEMBER: And over cor-
ruption. 

SHRI K. BRAHMANANDA REDDY ; 
The students were agitated over high mess 
bills. This was not a very big problem. It 
could have been considered and solved. But 
certain opposition parties snatched this 
opportunity to get into the fray. The question 
of mess bills was forgotten and the cry of 
dissolution of the Assembly and the 
resignation of the Ministry was put forward. 
You might recollect also that in pursuance of. 
this policy of fomenting troubles, there were 
as many as S96 cases 
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of looting and arson in the State of Gujarat 
and the Police had to fire 347  times and  
property     worth     several     crores of 
rupees had been damaged. The loss to the 
economy was colossal. You might also re-
member thcit on the 25th of January there was   
large-scale     violence     in   cities   like 
Ahmedabad,   Rajkot,     Baroda,   Surat,  etc. 
It  reached  its  peak  on  the  27th  January 
when on account of excessive violence in 
Ahmedabad even Army had to be deployed   
to   aid   civilian   authorities.   Not   only 
violence,    there was    continuous  humilia-
tion, insult, coercion and pressure on several   
M.L.As.   to  resign   and   several   poor, 
Adivasi  and  Harijan   M.L.As.   were  pres-
surised   and   threatened.      Some   of   them 
were   also   beaten.    And,   Sir,      some  of 
them were made to, with their faces black-
ened,  ride on  some asses or other  kinds of 
animals. This was the insult offered by these   
gangs,   these   unruly   gangs,   to   sec that 
many of these MLAs resigned.    And, in   
fact,   Sir,   many  of   them,   nearly   half of   
the   Assembly,      practically      resigned. 
Therefore, the Assembly had to be dissolved   
and   the   Opposition   parties   saw   that this  
politics  of  violence     paid   and   then they 
saw that this amount of violence indulged in 
by them with the help of the students,   by   
putting   the  students   in  the forefront,   paid   
and   many   members   who would not have 
resigned otherwise had to resign on account 
of pressure. Then they saw that  this  politics  
of violence,  putting the  students   in  the  
forefront,   would   be paying   them   
dividends   and,   in   fact,   has happened,      
it   has   paid   them   dividends. Therefore, 
these    Opposition parties    saw that this was 
a new path to power.  And Sir,  J  want  to 
quote  a statement  in  this connection which 
was made by Shri Jaya-prakash Narayan and 
which was reported in the  Weekly 
"Everyman's" of August 3, 1974: 

"For years I was trying to find a way 
out. In fact, while my objectives have not 
changed, I have all along been searching 
for the right way to achieve them..." 
SHRI DWIJENDRALAL SEN GUPTA 

(West   Bengal):  Yes,   that  is  right. 

SHRI K. BRAHMANANDA    REDDY : 

"I wasted two years trying to bring about 
the politics of consensus. But it came to 
nothing. Then I saw the students in 
Gujarat... "—This is the point —Then I 
saw the students in Gujarat bringing about 
a political change with the backing of the 
people and I knew that this was the way 
out." 

SHRI DWIJENDRALAL SEN GUPTA: 
Certainly.  What  is wrong in that ? 

SHRI K. BRAHMANANDA REDDY: 
Therefore, Sir, as I said just now. some of the 
Opposition parties saw that violence and 
exploitation of the youth should be 
productive of results which otherwise they 
would not have got by constitutional and 
parliamentary   means. 

Now, Sir, we have seen Gujarat. Then the 
scene of battle shifted to Bihar. The same 
thing happened there. The students were 
agitated over some of their small problems 
and when the students were agitat ing about 
!heir problems, the Chief Minister took the 
earliest opportunity to send for them, meet 
them, discuss with them and then solve many 
of their problems. And, if there were some 
problems which were still left to be resolved, 
certainly, it would have been the duty of any 
individual, to whichever party he may belong, 
to bring them again to the notice of the Chief 
Minister and the Government and get them 
solved. But the purpose was not that. They got 
into the fray and you will see that from 18th 
March to 20th March it was there. Because 
they had success in Gujarat, because their 
politics of violence had paid them, the 
Opposition parties, especially the BJS, 
fortified by its militant wings, the RSS and the 
ABVP, the Congress (O) and the SP—they 
even attracted the co-operation of the Anand 
Margis and the CP(ML)— master-minded, in 
this connection,, a huge demonstration on 18th 
March putting again the youth and the 
students in the forefront. You will see, Sir, 
that I am trying to point out to you that both in 
Gujarat and in Bihar, it was clearly visible 
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that they wanted to put the students in the 
forefront. They wanted to exploit their power. 
And when the police had to resort to firing, so 
many deaths occurred and a lot of property, 
Government property, worth about Rs. 2.5 
crores was damaged. Not only that, the loss to 
the nation, the loss to the Bihar State, Bihar 
economy, was, in the words of the present 
Chief Minister, Mr. MLshra, a few days ago,    
over    Rs. 40 crores. 

Now, even here the same strategy was 
followed. Again, MLAs were pressurized. 
When the students felt satisfied that their 
demands have been largely met by the Chief 
Minister, it was not to the satisfaction of the 
Opposition parties. They wanted that this 
should be kept alive. And therefore, they 
thought that the same strategy that worked in 
Gujarat, like resorting to humiliation, 
insulting, pressuriz-ing, beating, elc. of 
MLAs, would work. In fact, several instances 
where this humiliation took place had been 
reported also in the Press, But, unfortunately, 
there it has not succeeded. In spite of the pres-
sure put by the leaders of those respective 
parties, in spite of coercion brought on them, 
still, out of many, over a hundred and odd or a 
hundred and forty had resigned. And, 
therefore, what has been attempted in Gujarat 
though attempted here, has not succeeded, and 
therefore, they thought, the strategy must 
change. The strategy must change to bring the 
sti>-dents again into the forefront and they 
thought that students should boycott exa-
minations for one year. Examinees were not 
allowed to go into their halls. Tn fact, it was 
also reported that one examinee was shot dead 
so that it would terrorize others and it would 
be a failure. But I need not go into several 
statements that have been made either by Shri 
Jaya-prakash Narayan and several other 
leaders who had gone there. It will take a lot 
of time. But ( would say that the programme 
included 'ghoraoing' of MI As, insulting of 
MLAs, boycott of MLAs and boycott  of  
courts,  no-tax  campaign     and 

then running parallel governments and run-
ning parallel courts, and to crown it all, to 
incite the police and the army to rebel. 

In this connection. I would also like to 
quote a reported statement from the 
'Statesman' dated 9-9-1974 in connection with 
the proposed Bihar 'Bandh' from October  3  
to October  5.    I quote: 

"From these States there would be no 
trains running through Bihar. Bases would 
be off the road. Work in Government 
offices, including the Secretariat, would be 
paralysed and shops would remain closed. 
A week's paralysis would be enough to end 
Government in Bihar. . ." 

He went on further to declare, Sir: 

"It is now an open confrontation with the 
Centre, and not merely with the Bihar 
Government. The State Government has 
neither the status nor the stamina  .   .   .". 

Later, in an interview of December 26. 1974, 
he is reported to have said: 

"The  movement  was  decisive  in my 
life  and the people  would  have  to rise 
in revolt against the establishment, and 
nothing less than a total revolution will 
bring succour to the people." 

Now, this is the situation... 
(Interruptions) 

Now, Sir, in between these two scene -rious 
of Gujarat and Bihar, all of you remember the 
railway strike. And all of you remember also, 
and we have to ic-member, that it was not an 
ordinary trade union activity. There was a 
grand design for national disruption. This is 
the point which 1 want to submit to you. If the 
railway strike had succeeded, I just want you 
to visualise or imagine what would have 
happened to the nation's economy, what 
would have happened to the transportation of 
food to the millions of people in different 
parts of the country, what would have 
happened to the inputs which go  into the     
industrial  undertakings     and 
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what would have happened to many other 
things that have to be done normally through 
the communication system of railways. I may 
submit that I dread even to visualise as to what 
would have been the result. In my opinion, it 
would have been a national disaster of the worst 
type. Luckily, thanks to the majority of the 
railway workers who co-operatsd with its, this 
national disaster was averted. But you will also 
remember what a great loss to the national 
economy occurred. In the words of another 
responsible friend, it Ml said that the loss to the 
railway property in the agitation was 124 to 125 
crores of rupees and the loss to the national 
economy would have been about 10 times more 
than that amount. Now. 1 want to know 
whether this kind of activity can be tolerated. 
We may differ. After all. democracy means the 
existence of parties. different ideologies and 
different programmes. If there is this type of 
extra-parliamentary activity, violent activity, 
fomenting trouble in times of distress and en-
couraging the youth to go into the streets 
neglecting their stuaies, I would request you to 
consider what would be the efleet of this on the 
nation and the democracy that we are having in 
this country. 

Now, Sir,  I only wish  to  recall  to  yon 
what Mr. George Fernandes of the Socialist 
Party  said during the  railway strike.    My 
friend. Dr. Kurian has gone out.    He ex- I 
horted  the   railwaymen   in   the     following! ' 
words : 

"Realise  the  strength  which  you  possess.    A  
seven-day  strike  of  the  Indian railways and    
every thermal  station    in . the country would 
close down.    A ten-day strike  by the  Indian     
railways and every steel     mill  in India    
would  close down  and  the  industries  in  the  
country will come to a  halt for the next twelve 
months.    If once  a  steel  mill's  furnaec is 
switched off.  it takes nine months to refire it.    
A   15-day strike in the Indian railway   and   
the   country   will   starve." Now, Sir, I would 
request you to considei as  I  said just now,  
whether this type    of activity could be 
tolerated.    It is also realised  that these  
agitations    in    Bihar    or 

Gujarat may not be enough, A wider can-
vass was required. An all-India character 
was required. Therefore, Shri layaprakash 
Narayan, with the assistance of other par-
ties which 1 just now mentioned had 
undertaken a tour of several States and 
exhorted the people towards not only no-
tax campaign, civil disobedience, 
incitement to police, etc. but also towards, 
what he called, a total revolution. In my 
opinion, Shri Jayaprakash Narayan did 
not,confine his activities to the limits of a 
political movement. He repeatedly made 
insinuations and provided incitement to the 
police and armed forces to disobey the 
orders of the constituted authority in 
statements made in various places at 
various meetings all over the country. He 
had been urging that a time might come 
when he would give a call to the police and 
the Armed Forces to revolt. On the 25th 
lune, 1975, in a meeting at the Ramlila 
Grounds, he, while appealing to the Army, 
policemen and Government employees not 
to obey orders which they consider illegal 
and against their conscience, reminded 
them that the time to which he has been 
referring would come, an obvious 
reference to the time when he would ask 
the policemen and the Armed Forces to 
revolt.    - 

SHRI OMPRAKASH TYAGI (Uttar 
Pradesh) : Against conscience or Consti-
tution? 

SHRI K. BRAHMANANDA REDDY: 
Against the conscience. He is now fast 
coming to a most flagrant, in our opinion, 
incitement. And the hon. Members will 
agree that no Government worth its name 
can be a silent spectator to such a kind of
incitement. Sir, in between these things, we 
have been seeing the role of the opposition 
parties in Parliament. This august House, 
comparatively speaking. Sir, is quiet. But 
we have seen the forum of Parliament being 
used for levelling baseless charges of 
corruption. We have seen that Parliament 
proceedings have been halted. We have also 
seen the attempts by certain leaders in the 
Opposition at vilification, creating an 
atmosphere of suspicion,  an atmosphere of 
hatred and in



 

[Shri K. Brahmananda Reddi.] 
fact, an atmosphere of personal calumny. My 
submission is that naturally an opposition 
party has a right to criticize, even vehemently, 
even harshly, but there are limits. There is 
decency in criticism. Therefore, Sir, it reached 
the peak some time last year when the poor 
late Lalit Narain was the subject of the most 
severest attack .  .  . 

SHRI DWIJENDRALAL SEN GUPTA: I 
thought you forgot to mention about L. N. 
Mishra. 

SHRI N. G. GORAY (Maharashtra) : What 
has he got to do with the Parliamentary 
Opposition that you are talking of? 

SHRI K. BRAHMANANDA REDDI : I 
am talking of the charges of corruption; 
character assassination, vilification, etL\ that 
have been made by certain leaders of the 
Opposition. That is what I am referring to. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) : 
If there are cases of corruption, it is for the 
Opposition to expose them. 

SHRI K.  BRAHMANANDA REDDI   : 
Certainly it is the duty but ii was so pictured, 
Sir, all of you would have seen the Session in 
October November last year, as if he is the 
personification of evil. If was pictured as if he 
stands for corruption. Therefore, an 
atmosphere of hatred has been created, and in 
fact, he is the victim of dastardly attack at the 
hands, I suppose, of the extremist forces. Sir, 
we have also seen the very dastardly attack on 
the life of the Chief Justice of India, obviously 
with an intention to over-awe the judiciary . . . 
(Interruption by Shri Dwijendralal Sen 
Gupta) ... If you call bear your patience for a 
while, both thf case the attempts on the life of 
the Chief Justice of India as well as the attack 
on the life of Mr. L. N. Mishra—will come 
out in a month or two. Let us have some 
patience. And Sir, the agitations in Bihar and 
Gujarat, as I said earlier, had encouraged  the 
opposition parties for exploiting 

the youth, because it paid dividends hi 
Gujarat. They thought, as I said at the outset, 
that this is the new way to power. This is the 
way to get hold of power or pull down a 
constitutionally constituted Government and 
get into power. I would recall to you in this 
context that various political parties had 
started thinking in terms of resorting to 
unconstitutional methods. The Socialist Party 
in its Calicut Conference Resolution in 
December, 1974, had stated that "the capacity 
of parliamentary system to achieve reforms 
and renewal from within is getting severely 
limited an extra constitutional action and 
popular initiative has become absolutely 
necessary." The Jana Sangh had also started 
thinking in those terms. It would be apparent 
from a paper circulated at the Hyderabad 
Conference of the Jana Sangh in September, 
1974. That paper had said that "the leadership 
of the establishment has been using 
parliamentary method as a cover for 
protecting their evil designs. The response 
cannot be confined to the parliamentary level. 
This war has to be fought in the streets, in the 
chambers of legislatures, in the corridors of 
power, in all sensitive power centres of the 
establishment." C.P.M. has already been 
thinking in those terms. Shri E.M.S. 
Namboodiri-pad has stated in a statement 
published in the People's Democracy of 12th 
January, 1975, "the problems facing the 
country cannot be solved through elections 
and work in parliamentary forums alone. Pre-
cisely because of this they do not accept the 
position that every issue must be solved 
through constitutional means". 

Therefore, this type of thinking amongst 
the several parties has resulted in the for-
mation of the national co-ordination com-
mittee headed by Shri .Tayaparkash Nara-yan. 
This committee, Sir, held a meetinc in New 
Delhi on 14-4-1975, to consider a Socialist 
Party proposal for launching a mass civil 
disobedience movement in different parts of 
the country : reported in the Statesman, New 
Delhi dated 15-4-1975. It says that the 
objective of the proposal was to see that the 
attention of the political parties was focussed 
on the struggle 
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rather than election preparations. At this 
meeting, they had decided that each party will 
consult its national executive within a period 
of six weeks and then by the end of June the 
national co-ordination committee would re-
assemble to take correct steps for launching a 
civil disobedience movement. The meetings 
from the 21st to the 25th June, 1975 and the 
events which culminated in the decisions 
announced on the 25th June, 1975, in the 
public meeting addressed by Shri Jayapra-
kash Narayan and others were part of a grand 
design which was being planned independently 
of the result of the judgment in the election 
petition case of the Prime Minister in the 
Allahabad High Court. In the wake of this 
plan, the result of the judgment was exploited. 

Now, Sir, the Prime Minister is also a 
citizen of this country. She should at least 
have as much right as any other ordinary 
citizen has. No sooner had the judgment 
become known, then a hysterical cry was 
made that the Prime Minister should resign. In 
fact, they ignored conveniently the stay 
granted by the very High Court and it is 
obvious to everybody that when a stay was 
granted, it means the judgment is under 
suspension. And, therefore, there was no need 
for this undue haste, indecent haste and many 
demonstrations, public metings, rallies, etc. 
were organised throughout the country as] the 
Prime Minister to resign, inspite of the fact 
that the Vacation Judge of the Supreme Court 
had restored to her all rights to function as an 
effective Member of this House except the 
right to vote. The opposition parties should 
have  .   .   . 

SHRI G. LAKSHMANAN (Tamil Nadu) : 
Sir, I rise on a point of order. When the case 
is pending in the Supreme Court, can we pass 
any remarks here? 

rMR. DEPUTY    CHAIRMAN  :  He  is not 
saying anything. 

SHRI K. BRAHMANANDA REDDI : Mr. 
Lakshmanan, I was also a lawyer. I am not 
saying anything against that judg- 

ment or this judgment. I am only saying that 
when the Vacation Judge gave an order like 
that, it was the duty of everybody to wait. 
Now, Sir, in his 1 P.M. speech at the Ramlila 
Grounds organised under the aegis of the 
Janata Morcha on the 25th June, Shri 
Jayaprakash Narayan said :— 

''Friends, this civil disobedience move-
ment will be of various types. A time may 
come when these people do not listen. It 
may be necessary to dereco-gnise the 
Government. We would not corporate with 
them. Not a paisa of tax shall be given." 

And I need not again tell you of his several 
statements at several places, at Bhubaneswar, 
at Cuttack, at Patna, here several other places, 
the incitements to the police and the army to 
revolt and rebel. Now, Sir responsible 
opposition parties and still more responsible 
leaders of those parties should have been ware 
that if a civil disobedience movement of the 
type that is envisaged here had come into ope-
ration, judging by the experience we have in 
this country it would have resulted tn violence 
of a kind which it could not have been 
possible even for the Government to meet. 
Therefore, Sir, it was the duty of the 
Government, any Government, to scotch this 
effectively and in time to pro-vent the 
paralysis of the administration of India, to see 
that the developmental activity that we, all of 
us, have been thinking of goes on well, giving 
relief and succour to the people of India and 
try to meet the dire needs of several very poor 
people who are on the verge of starvation in 
several areas of this country. 

Now the effort to undermine the loyalty of 
the police and military in particular was 
deeply sinister, and in the light of the 
appreciative references to and acclamation of 
the PAC revolt by those political forces, one 
can easily envisage the disastrous con-
sequences that would have resulted if these 
moves to interfere with the. loyalty of  the  
police  and  the  armed  forces were 
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continue. Before the declaration of the internal 
emergency it became abundantly clear that 
these parties of the Grand Alliance under 
Fascist cadres were interested n<<; in 
preserving democracy but in wrecking it by 
making the work of parliamentary institutions 
impossible by suborning the loyalty of the 
police, the irmed forces <.nd the civil services 
and were interested in capturing? power 
through creation of widespread chaos, disorder 
and anarchy. 

Sir, all of us know that we are wedded to 
parliamentary democracy and it was the great, 
wise and patriotic leaders of this country who 
have adopted the Constitution. We believe in a 
parliamentary democracy where even the 
lowest and the humblest of the people has a 
right to determine what type of Government he 
should have. Therefore, it is a continuation, in 
some sense, of our tradition and we have 
naturally gone through several elections 
though the voters have now reached the figure 
of 30 crores, I suppose. starting with about 17 
to 18 crores. Still, with this vast number of 
people, we had got through five fair and 
orderly elections. Now ] need not say—I am 
not that senior—but I can say that 
parliamentary domocracy imposes obligations 
not onlv on the majority but the minority as 
well. We have to play the rules of the game in 
all sincerity. A majority Government has to be 
responsible to the legislature and the minority 
as well and in times of national crisis and 
national distress, it should be the effort of 
every' one of us to put our hands together, 
shoulders together to meet the situation. Of 
course, in the same way, it is possible and 
open to any party to approach the people, to 
educate them, to reach them and attract their 
cooperation and support by strength of their 
ideological programme but we have seen in In-
dia, especially in the last 18 months or 20 
months a systematic attempt at Irvine to 
indulge in un-constitutional methods, violent 
methods, in creatine an atmosphere of 
vilification, atmosphere of hatred, where. Sir if 
I have to say in one word, the  entire  nation's  
life   is  vitiated. 

Now, Sir, you know the Emergency pro-
visions. Some people say this is an ex-
traordinary thing. I say, the Emergency 
provisions of the Constitution are intended to 
face within the framework of the Constitution 
itself such a threat to unconstitutional 
methods and, therefore, it does net lie in the 
mouth of anybody to say, "This is an 
unconstitutional act and that "you are 
disturbing the allegiance of anybody towards 
the Constitution." ' 

Sir, a declaration or promulgation or 
proclamation of an emergency like this re-
lating to internal disturbance has to be 
concurred in or approved by Jammu and 
Kashmir Government which the Government 
of Jammu and Kashmir have readily done. 
Therefore, the second part of my Resolution 
relates to that. 

Now, Sir, just now I want to say one thing 
which may be beyond the scope of this but all 
the same 1 may point out to you for your 
consideration that the talk that has at certain 
times been raised and often r.'u'sed about 
corruption and electro-ral reforms is in my 
opinion a camouflage. Certainly, corruption 
has to be fought but it has to be fought with 
the will and strength and by all of us. It has to 
be rooted out, it has to be curtailed, curbed but 
it cannot be stopped, Sir, by mere 
encouragement of youth or students to vio-
lence. Same is the case with electoral reforms. 
It is not as if we are considering them you. 
Our wise framers of the Constitution have 
gone into depth of every act of the svstem of 
elections. They have considered them in detail 
and of course, they came to certain 
conclusions. 1 am not saying that they are 
tnfaJliable. May be, after some time, probably 
during the course of a few years after gaining 
experience you mis?;ht try to think of chang-
ing something here and something there and 
the Government in power has an open mind on 
the subject. As a matter of fact, we have been 
trying to discuss with the leaders of the 
Opposition parties but electoral reforms 
cannot be discussed in a street dispassionately 
if you want to have any   worthwhile  
conclusion  out  of   it. 
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Sir, my submission is, before I conclude 1 
wish to express grateful thanks to the people 
of India for their understanding and 
cooperation. And I am sure, Sir, you would 
have noticed in the few weeks that have 
elapsed, a large volume of opinion, 
overwhelmingly large volume of opinion from 
several walks of life has supported the 
promulgation of this emergency and you. as 
representatives of those people, would 
certainly give your support to the promul-
gation of this emergency and the Motion that I 
have moved. 

Thank, you. 

The question was proposal. 

MR. DEPUTY CHAIRMAN : Now the 
Resolution is open to discussion. There are 
quite a few speakers. So I think we have to sit 
till 6 p.m.  today. 

The House stands adjourned till 2.15 P.M. 
today. 

The House then adjourned for 
lunch at eleven minutes pait one of 
the clock. 

The House reassembled after lunch at 
sixteen minutes past two of the clock. Mr.   
Deputy   Chairman   in   the   Chair. 

STATUTORY RESOLUTION SEEKING 
APPROVAL OF THE PROCLAMATION 
OF EMERGENCY MADE BY THE 
PRESIDENT ON THE 25TH JUNE. 197 Sr-
Contd. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West P;n-gal) : 
Mr. Deputy Chairman, Sir, we arc discussing 
the proclamation in an extremely grave and 
critical situation. The proclamation of 
emergency, however, must he viewed and 
considered against the background not only of 
rightist countries' revolutionary offensive and 
bid for political power within the country but 
also against the hopes of American 
imperialism to destabilize India. 

AN HONOURABLE MEMBER :    What 
about the USSR? 

SHRI    BHUPESH GUPTA  : I say des-tabilze  
because  it  is  obvious  from  many actions 
they  have taken  internationally in our region 
that one of their main objectives is to subvert 
India's democratic institutions, unity and 
secularism and    to bring about a situation 
where a rightist government will be in the seat 
of political  power.    That has been the 
declared American policy   and   this   remains   
so.    Only   last year, President Gerald  Ford,  
in  his press conference,  proclaimed  to the  
world  that his Government and his country, 
imperialist United States of America,  had  a  
right  to interfere   in   the   internal   affairs   of   
other countries.  You  can    well     imagine     
that they would never forgive our country be-
cause we had stood by the  Bangladesh li-
beration,   we   had   supported   the Vietna-
mese  struggle for liberation;   we   had   also 
stood  by  the  brave  Arab people    fighting 
Israeli aggression, backed up by American 
imperialism.   We     had     been   not     only 
friendly to the Soviet Union and other socialist 
countries  and   worked   with     them for the 
cause of peace and progress     of mankind  in     
international  arena  but     we have  lately  built 
up  our    friendship  still deeper with  these  
socialist  countries     and other non-aligned  
nations,  with  a  view  to promoting the cause 
of international  peace and   security   and   
helping   the  forces     of liberation  in all  parts 
of the world. Naturally we have invited the 
wrath    and fury of American  imperialism  and  
(hey     have always  been  at their  favoured   
game     in order to punish  us for having taken  
such a step.   Therefore, Mr. Deputy Chairman, 
the development of India, internal  as they are   
and   external   developments    to  which I have 
made a reference, are interconnected. 

It is not accidental that the right reactionary 
forces in our country have, from the 
beginning, taken the support of the American 
imperialism and international reaction in 
different countries. And it is seen also after 
how they have reacted to the proclamation of 
emergency.    I have got 
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[Shri Bhupesh Gupta) 
before me two journals—they are not avail-
able to the library or the Members of Par-
liament here—the journal TIME magazine 
July 7, 1975 which has on the cover page, the 
picture of the Prime Minister, Indira Gandhi. I 
have got another journal NEWSWEEK, 
American of the same date July 7, which 
again carries the cover page of Mrs. Indira 
Gandhi, the Prime Minister. Now, what do 
they say? They have eulogized in the journal, 
Jayapraka-h Na-rayan, Piloo Mody, Morarji 
Desai and other rightist leaders. 

For example, the Time magazine has said   

"Newspapers like the Nc.v York Times 
already considered Mrs. Gandhi a dictator 
and labelled her actions a coup. Democracy 
has ended in India for the time being, "the 
Times said 

Now, if you go through this article you will 
find that the whole article and' other write-ups 
are in the same strain in order to defame and 
denounce India as anti-democratic and 
undemocratic. Singnificant-ly enough they 
have also favourably quoted the New China 
News Agency which has accused the 
Government of India and accused our country 
of "suppressive measures and creating an 
atmosphere of terror." Now, here I am 
mentioning these because these things should 
be available. The most scurrilous cartoons 
have been published. Cartoons on Indira 
Gandhi have been published in this paper. 
Now, here again I have got the Newsweek. 
There also seme significant quotations are 
there. Here thev say :— 

"But that did net beter Prime Minister 
Indira Gandhi, who last week loosed 
massive crackdown on political dissent in 
India-and in the process dealt possibly 
amortal blow to democracy in the second 
largest nation in the world." Then, again, 
they go on :— 

"Confronted with a court order that could 
cost her the Prime Ministership and even 
threatened by a call for civil disobedience.   
Mrs.   Gandhi   ordered   the 

arrest of hundreds of her critics,, including 
every prominent political opposition 
leaders in the country. Now, as she 
manoeuvred to cling to power, the Prime 
Minister seemed on the verge of scrapping 
that heritage in favour of one-woman rule." 

I can give many more quotations, but I 
need not do that. These two journals are very 
popular and have mass circulation in the 
United States and the world. This shows how 
the American imperialism and the organs 
which they support react to the development. 
In this connection I should also like to invite 
the attention of the House to an American 
television broadcast. I am quoting from the 
ABC-chan-nal 4 USA, commentator, Mr. A. 
K. Smith. That broadcast was telecast :ind 
was made on July 2,  1975  :— 

". . . .She is snob, . . . psychic, like Louis 
XIV of 18th century France, . . . considers 
herself a loan of Arc, thinks that India is 
Indira and Indira is India 

Now, this is the kind of propaganda which 
has been let loose in the Western countries 
against India. (Interruptions). Now, you may 
like that, but we know it very well. When the 
Western and American press criticises 
somebody in this manner, when the American 
press defames our country in this manner 
when the American press and other 
imperialist press, who had always opposed the 
Vietnamese people flhd the Bangladesh 
liberation struggle, come out in this manner 
against our country, we think that the action 
that has been taken against right reaction is 
justified because their friends are angry. Their 
anger is a sign of the correctness of the timely 
step that has been taken. Mr. Deputy Chair-
man, our party in its resolution has i lared that 
this stern action against the rightist fascist and 
communal forces was justified and necessary 
and life has shown that it is justified and 
necessary. Without that pre-emptive strike 
against them, possibly we could not save 
whatever we understand by Indian democracy 
or democratic institutions    because these 
forces do 
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not believe in democracy. Since when Mr. 
Morarji Desai has become a believer in 
democracy? Since when Mr. Piloo Mody, 
who proudly flaunted a badge saying that he 
is a CIA agent, has become the champion of 
India's national honour, 1 should like to 
know. 

The RSS and the Ananda Margis and the 
firiends of the Jana Sangh and of the other 
parties have always spread their reactionary 
ideologist; at one time they even spread all 
kinds of things against the minority 
community; even now they are doing that. 
Since when they have become the unifiers of 
our country and the champions of our 
democracy, 1 should like to know. These were 
the—very forces—monopoly capital, 
landlords and other vested interests—who in 
1969 made a big bid for political power in the 
shape of a Grand Alliance, and they were 
defeated in two elections, one in 1971 and an-
other in 1972, in the State elections also. Now, 
we must recall these things to mind today, 
because unless we assess these forces which 
are behind the so-called movement for total 
revolution or whatever you call it or the total 
satyagraha proposed to be launched in this 
Capital of India on the 29th June, unless we 
recall the antecedents of these people, unless 
we recall their class character and their 
affiliations, national and international, we 
would not be correctly assessing the threat that 
was nosed by them and is still posed by them. 
It is significant that while in the West, the 
imperialist press and their hangers-on abroad 
are denouncing India daily through mass 
media, through television, radio and mass 
circulation papers, we find that the Soviet 
Union, the Democratic Republic of Vietnam, 
the GDR and other Socialist countries as well 
as non-aligned countries in the third world like 
Egypt. Syria and Sri Lanka are rallying by 
India; they have supported the action taken 
against rielit reaction because they know from 
their experience in their own countries and 
abroad outside of their own countries, what 
reaction means. Reaction today is in collusion 
with American imperialism,    the 

CIA and other forces. Have we not been 
reading in the newspapers in recent years how 
the CIA had been plotting to murder political 
leaders, how the CIA was getting orders even 
from the White House to murder, to 
assessinate, Fidel Castro, the leader of Cuba? 
These facts are there. Many books have been 
published. Some are available, which reveal 
the plots of the CIA in the non-aligned 
countries against independence, against 
democracy, against secularism, against 
democratic forces that stand for peace, non-
alignment and progress. Nov,, the same 
conspiracy was here in our country. I have 
given the background in which the conspiracy 
developed. Therefore, it is very important for 
us to take note of these facts. That India 
remains a peace-loving, anti-imperialist, non-
aligned nation is the concern of all progressive 
States and of all progressive man-kind. That is 
why today the Socialist states, non-aligned 
states, progressive movements all over the 
world have stood by India and have supported 
the action that has been taken by the Indian 
Government with a view to preventing right 
reaction from making a powerful bid for 
political power. Of course, once they are in 
political power—it has been shown in 
history—nothing is left of democracy. Even 
independence, security and unity of the nation 
are all threatened. That is the common 
experience. Surely, Mr. Deputy Chairman, we 
are not prepared to undergo that experience, 
that nightmare. It was better to stop it before it 
struck. Therefore, the pre-emptive strike, in 
our view, was justified. It is wrong to talk 
about this movement as if it is a movement of 
some democratic forces. Which of these forces 
are democratic, I should like to know. T would 
not mention the friends that were embroiled 
into them. But those who ran the movement, 
conducted it, took strength from people like 
the Ananda Margis and the RSS. These are 
certainly not forces of democracy. They are 
the forces of counter-revolution; they are the 
forces of national min. They are the forces on 
which imperialism and the enemies of Tndia 
abroad hang heavily. All these forces were 
unleashed. 
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How can you call it a struggle    by de-

mocratic forces?    Mr. Deputy    Chairman, it 
is available to the various politie;il parties to 
seek changes in the Government   by 
democratic  methods,  through  election  and 
otherwise; it is given  in our Constitution. Even   
today   in   some   States   non-Congress 
governments exist.    We have Gujarat.    We 
have got Tamil Nadu.    We have got Goa and   
such   Governments  existed   in    other places 
also.    Therefore, our quarrel    is not with 
those people who want to change the 
government  by democratic    means.    Well. 
our quarrel  is with those  who  want     to 
employ      anti-democratic,      un-democratic, 
extra-Parliamentary   and   sometimes   even 
Parliamentary methods to bring about     a 
counter-revolutionary  reversal   of    national 
political life, counter-revolutionary reversal of 
all policies, foreign as well as national. We   
are   against   these   forces   because     if these 
forces gain upper hand  in  the  political life of 
the country, leave alone political   power,   rain   
is   inevitable.    This      is what we have seen 
everywhere.    After   nil. why are the 
Americans so    interested     in them?   It is 
well known that    Americans have been 
supporting them in many other ways apart  
from  writing  in    favour     of them because 
they know that onco    they are in power they 
will be at least gaining some comfort in our 
country after    their losses in Vietnam, in  
Bangladesh  and    in other parts of the world 
as a result   of the struggle of the anti-
imperialist and peace-loving forces.   That is 
why Americans are in favour of such a 
strategy.    They    know that their strategy can    
never succeed    in region  unless Tndia   is  
humbled     and     i? put  in charge of 
imperialist,    reactionary. anti-democratic,  
anti-unity forces.    That  is why they have 
staked so much on this so-called movement led 
by Shri Jayaprakash Narayan. 

MR Deputy Chairman, now I should like to 
come to the internal situation a little. I would 
ask the Government to publish a White Paper 
giving details of information. It is also 
necessarv for the rest of the world to know 
what kind of conspiracy was there. 

SHRI OM MEHTA : With your per-
mission, Sir, I may tell the hon'ble Member 
that 1 have placed on the Table jf the House 
the necessary document. 

SHRI  BHUPESH GUPTA  :  I have  nut 
seen it. 

SHRI OM MEHTA : If you like 1 would 
send a copy to you. 

SHRI BHUPESH GUPTA : It is very, very 
essential because it is just not an agitation 
here or a satyagraha there or a protest 
meeting there. It was a mo>u cold-blooded, 
diabolic move in order !o mobilise all the 
anti-national forces to bring about a counter-
revolutionary takeover of  the  country. 

 
SHRI BHUPESH GUPTA : It was a 

monopoly press. It was a press belonging to 
monopoly which took part in building this 
movement. If the monopoly press had not 
pumped in so much money the situation 
would not have been so grave. so serious. 

Coming to the other side, Mr. Deputy 
Chairman, the grand alliance tried to capture 
political power in 1969. But it was rebuffed. 
It was defeated in elections. Then again it was 
defeated in the State Assembly elections in 
West Bengal and other places wherever they 
appeared. It was defeated in the State election 
in J 972. But it never reconciled to the 
democratic verdict of the people. The grand 
alliance or the parties belonging to the grand 
alliance never reconciled to the democratic 
verdict of the people. They were biding their 
time. And when the economic situation 
became critical as a result of the 
manipulations of the monopoly capital, 
landlords and other vested interests and also 
as a result if certain policies of the 
Government which feed these vested 
interests, right reactionary forces tended to 
regain their ground by building up step by 
step, politically, by all kinds of 
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teacherous and subversive acts a counter 
revolutionary movement in the country ex 
ploiting the discontent and the suffering of 
the people. 

It was done in the familiar Fascist style. 1 
would like hon. Members to read Hitler's Mein 
Kampf and the programme of the Nazi Party 
before they came to power. They will find that 
almost identical slogans have been given 
against unemployment, against rising prices, 
against corruption, with a view to misleading 
the German people into the ruinous course of 
Nazism and Fascism and ultimately leading to 
the capture of political power by using the 
parliamentary institution on the one hand and 
also by extra-parliamentary methods like the 
one which has been used in our country by 
these Opposition forces, the rightist forces. It 
has happened. It is part of history. It is very 
necessary to recall it. It is better to be on guard 
and to be vigilant before a Chile is enacted In 
our country. It is better to strike the hands 
down before they strike you and drown the 
democratic institutions, the working people 
and the masses in blood. That is how the 
world has drawn the lesson. Now, what 
happened then? Tn 1974 Jayaprakash Narayan 
started his movement in Bihar which came to 
be known as the "Bihar type movement", 
which they wanted to start elsewhere also. 
What was that movement? Forcible dis-
solution of the Assembly, intimidation of the 
MLAs, even physical attacks on them. 
destruction of public property, arson, loot, 
sabotage, all these became part of the 
curriculam of Jayaprakash Narayan's total 
counter-revolution. And unfortnnatelv. many 
Opposition parties fell in line with it and, in 
fact, became its spearhead. Jayaprakash 
suddenly became the Messiah of the entire 
rightist and counter-revolntionnrv opposition 
in our country. And it pained us when even a 
party like the CPT(M) acclaimed Jayaprakash 
as their Messiah. So, that movement has been 
eoine on. But Jayaprakash did not succeed. He 
was rebuffed in West Bengal and in U.P. He 
was pushed back, driven back, even in his  
home   State,   Bihar.    He    could      not 

gain much ground elsewhere. And in 
desperation he took other action; he want 
ed to start a movement in the Capital of 
India relying on Jan Sangh cadres and 
RSS cadres, just as he relied on Anand 
Margis and RSS cadres in Patna. Well, 
that is the movement. Now, what was the 
nature of this movement? One should 
dispassionately examine it, It is not at 
all a democratic movement. When the 
Allahabad judgment came, they immedia 
tely took it up in order to demand the re 
signation of Indira Gandhi. But this re 
signation demand is nothing new. In fact, 
they have been demanding it ever since 
1969. Indira Gandhi had become their 
target because they did not like some as 
pects of her policy, because they think that 
so long as Indira Gandhi is in power, it 
would not be possible for them to push 
India into the lap of American im 
perialism or to bring about a 
situation where    American    neo-colo- 
nialism, the CIA and their friends, with or 
without Piloo Mody showing a badge saving 
"I am a CIA agent", will be dominating the 
scene. That is why they do not like Indira 
Gandhi. It is not a personal dislike at all. Their 
likes and dislikes are politically motivated. 
When they attacked L. N. Mishra on charges 
of corruption, they did not say a word against 
Ramnath Goerika against whom so many 
charges were there because Ramnath Goenka 
happens to be a friend of Mr. Jayaprakash 
Narayan. When they atacked Indira Gandhi, 
they did not say a word against Shrimati 
Gayatri Devi, from whose place contraband 
gold and diamonds and other things, worth 
several crores of rupees, have been found. I 
have never heard them saving anything 
against such estimable ladies and gentlemen 
of the other House. Well, their cases are 
pending. At least, the case of one is pending. 
Therefore, it was a selective campaign. The 
target was Indira Gandhi. Why? Because if 
you remove her from the scene, the path will 
be clear for a rightist walkover. That was their 
plan in 1969. At that time, they used the 
Presidential election to bring about that 
change. This time they took advantage of the 
economic crisis. 
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economic depression, difficulties, hardships 
and sufferings of the people, the frustration of 
the people, to build up a movement of that 
type which would combine rowdyism within 
the houses of legislature with such chaotic, 
anarchic, violent action outside, to achieve  
their  goal. 

That is their strategy. It is a conspiracy and 
sinister political plot inspired by American 
imperialism, financed by monopoly capital 
and backed by monopoly press. It is no 
wonder that big business people in Bihar and 
other places openly supported Jayaparakash 
Narayan . These business people believe in 
double book-keeping because it is these very 
people who openly supported Jayaprakash 
Narayan. later led deputations to the Prime 
Minister's house and pledged their loyalty to 
her. These people who believe in double book-
keeping in economics also believe in double 
book-keeping in politics. I would like to warn 
my honourable friends there to beware of this 
double book-keeping. I am very glad that the 
Prime Minister has given a warning about this 
double bookkeeping in so far as financial 
deals are concerned . . . 

DR. K. MATHEW KURIAN : What have 
you got to say about the Prime Minister's 
declaration to them that there would be no 
further nationalisation? Have you nothing to 
say on that? 

SHRI BHUPESH GUPTA : I will say what 
I have to say. I will not say what you have to 
say. 

I was saying that this plot has been en-
gineered step by step, month after month and 
year after year. It is the continuation of the 
same plot of 1969. Now the Allahabad 
judgment came handy for the and it was 
immediately made a weapon not only to 
revive the slogan asking for the Prime 
Minister's resignation—this demand for her 
resignation has always been there and we 
heard in the previous sessions 

of Parliament some of our friends sitting 
here demanding her resignation so many 
times—but to exploit the situation result 
ing therefrom. Allahabad judgment was 
sought to be exploited with a view to 
mobilising public opinion, some sections of 
the public opinion even within the Congress 
Party. In the name of democratic con 
ventions, democratic customs, democratic 
usages and Parliamentary decorum and 
what not, they were interested in paraly 
sing the Parliament. They were interest 
ed in blocking the work of Parliament and 
legislatures by seeking the resignation of 
M.L.As. and M.Ps. in Bihar and 
other    places. They    were    interest- 
ed in laying siege to Assembly House in order 
to see that they do not function. They were 
demanding Shrimati Indira Gandhi's 
resignation in the name of Constitutional 
decorum. I am not going to say anything on 
the judgment because you will not allow me 
to do that. It is such a simple thing. We never 
heard such a crime in the past. Here it was 
exploited because it was politically inspired 
and these people thought that it was a god-
send opportunity and therefore they csed this 
judgment to mobilise people who had wrong 
notions of democracy. This rightist campaign 
combined with counter-revolutionary actions 
which they indulged in and certain 
manoeuvres in Parliamentary circles and 
lobbies, who started in order to create a 
situation in which Shrimati Indira Gandhi will 
be forced to resign. Is it accidental? Despite 
the fact that Allahabad judgment has given an 
absolute stay, some of the hon. Members 
belonging to the opposite were meeting 
secretly, counting not so much on defection, 
but creating a situation when the rightist 
opposition supported by the CPM will find a 
chance with some people on their side to 
present before Shrimati Indira Gandhi a jait 
accompli of Lok Sabha majority which would 
demand her resignation. That was the plan. 
Let there be no mistake about it. Jayaprakash 
Narayan was pursuing this plan in various 
other ways also. Let us be clear about it. The 
plan was to combine Praliamentary mono-
euvres with violent, anti-national and 
treasonable activities. 
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A reference has been made to the speech of 
Mr. Jayaprakash Narayan delivei-ed on June 
25 Tight in the heart of Delhi. in the Ram Lila 
Grounds. What did he say ? I am quoting 
from "The Deccan Herald" and there is also 
the ''Hindustan Times". 

"Mr. Narayan renewed his appeal to the 
armed forces and the police not to carry out 
the illegal orders. He also asked the Central 
and State Government employees generally 
to ponder over what their duty was in the 
circumstances now obtaining in the country 
due to Mrs. Indira Gandhi's refusal lo quit 
office ..." 

What is the meaning of that? 

SHRI MAHAVIR TYAGI : Mark the 
words "illegal orders". Underline those 
words. 

SHRI BHPUESH GUPTA : Mrs. Indira 
Gandhi as continuing in office absolutely 
legally and there was no illegality about it and 
no court has said so. You were talking about 
the Supreme Court at one time. So, why don't 
you take their verdict now in this matter? 
What does this mean ? He was calling the 
armed forces, the police, the government 
officials, etc. to force Mrs. Indira Gandhi to 
resign, if necessary by mutiny. 

SHRI MAHAVIR TYAGI : No, no. 

SHRI BHUPESH GUPTA : But Mr. 
Jayaprakash Nrayan has said this thing. You 
may say "No". But Mr. layaprakash Narayan 
has at least the gumption to say things 
straightway and openly. He has said this ; 

"I have said this things deliberately here. 
Let the Home Minister, Mr. Brahmananda 
Reddi, try me for treason." 

That is to say, Mr,. Jayaprakash Narayan 
himself was clear that he was committing 
treason by asking the armed forces to revolt, 
asking the police to defy 20 RSS/75—4. 

authority and asking the government efti-ciala 
to defy the established authority and he knew 
that he was committing treason and he threw 
the challenge to the Home Minister. It is 
because he thinks that he is supposed to be the 
Mahatma Gandhi of 1975. But nothing has 
happened as a result of his arrest and we have 
seen that. Now you are suffering from a lot of 
self-delusion, illusions, about him. We are not 
going into those things now. But not only this. 
He will ask even the Supreme Court Judge to 
behave in a particular way and he will tell him 
as to how he should behave. You will see that 
he will very well tell that he should not sit on 
the Bench and he will ask him not to act. 
About the J udges of the Supreme Court, who 
have been appointed by the President, we 
never talked like that. He was trying to 
intimidate the Chief Justice of the Supreme 
Court while appealing to the armed forces and 
yet these people are talking about the Rule of 
Law, rule of democracy, democratic 
conventions, usages and all that kind of things. 
These are all hypocritical things. {Time bell 
rings). Sir, I have given these facts. But more 
facts are there. What was their plan ? Their 
plan was to launch a satyagraha before the 
Prime Minister's House. The members of the 
rightist movement went there one by one and 
they were leading the battles of the satyagraha 
and the Fuhrer was blessing them! This was 
the kind of thing that was happening. What 
was their plan? Ten thousand and more RSS 
people assembled in Delhi in order to 
participate in the satyagraha. Sir, since when 
the conspirators of the murder of Mahatma 
Gandhi have become the champions of 
satyagraha, I should like to know. And, Sir, 
here we have published a photograph in this 
paper of the things that have been found in 
their offices. What are they? Daggers, swords, 
military equipment, military kits, etc. All these 
things have been found in large numbers in 
Delhi itself. Why all these things? Gandhiji 
never taught satyagraha in this manner and he 
never taught anybody to conduct satyagraha 
with swords, daggers, American ammunition 
and so on. Military shoes are there and mili-
tary jackets are there .and many other things 
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[Shri Bhupesh Gupta] are there. Even the 
Anand Margis are using them. We have seen 
the case of the Anand Margis which is 
pending in a court of law and we have seen 
how they believed in annihilating or killing 
people who were not with them or who would 
not subscribe to their views or who would not 
remain within their fold. I have said all these 
things because the CIA was very active at that 
time in Delhi and everybody knows it. 
Everybody knows it. Who can deny that l\v 
American Embassy people were very active in 
Delhi ? Their cars were moving about here 
and there, we are told. 1 shall not go into this. 
The Government should be knowing it. In 
those critical days, there was also the CIA 
movements in the capital of India and also 
perhaps in other parts of the country. 
Therefore, we have to take the combined plan 
of the US outfit and internal reaction and 
internal forces with a view to creating a 
situation of violence and anarchy. They 
thought that by their combined strength and 
by mobilizing their combined sources they 
would be able to capture political power and 
force Indira Gandhi to resign even before the 
Supreme Court gives its decision. They did 
not even wait for the verdict of Justice 
Krishna Iyer, which though conditional, was 
well-known. He made it very clear that she 
must continue as the Prime Minister, that she 
could function as such in Parliament. But they 
did not wait for the court's final verdict. On 
the contrary, before the final verdict could be 
given, they calculated : Here is a God-sent 
opportunity; make use of it and create a 
situation by a counter-revolutionary action so 
that Indira Gandhi is forced to resign. Once 
she is out of power, they thought, she will not 
be back in power even if the Supreme Court 
gives a verdict in her favour. That was the 
desperation. 

Now, I have stated this fact, because this 
should be known. Government should make it 
known . . . 

(Time bell rings) 
Finally, I would like to say in this con-

nection that the Government has announced 
its  economic programme. I  wished     that 

the Home Minister had dealt with this aspect 
of the emergency also. I think that the 
economic programme that has been an-
nounced is a good beginning, and it should be 
carried forward. Our Party welcomes it. We 
have placed some demands before the public 
and before the Government and some of these 
demands merit immediate attention of the 
Government, because today in order to fight 
right reaction we must not ou'j improve the 
conditions of the people and mobilize them 
but we must also destroy the socio-economic 
base of right reaction, because right reaction 
in our country is sustained by monopolistic 
capital, by hoarders, by smugglers, by 
profiteers and other such kinds of people, 
landlords and others, who thrive on the 
miseries of the masses and on the exploitation 
of the masses. Therefore, structural economic 
changes are of very great urgency in order to 
dismantle the socio-economic base of right 
reaction. I hope that emergency power will 
not be used against democratic activity or 
democratic movement at a time when wc need 
democratic forces to be released. I do not like 
in some ways this Press censorship. Press 
censorship should be used in order to curb 
right reaction, curb imperialistic forces and 
strengthen the forces of democracy. The Press 
should be in a position to mobilize the 
democratic forces against right reaction for 
the implementation nf the programme for the 
well-being of the people and for organizing 
vigilance all over the country, including 
vigilance against sabotage. Sir, . . . 

DR. K. MATHEW KURIAN : His speech     
should    be    published    as       an 
Appendix to the White Paper . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : Well, I do not 
know .  .   . 

U nterruptions) 

MR. DEPUTY CHAIRMAN   :    Please 
wind up. 

SHRI BHUPESH GUPTA : Here I would 
like to say that it is of crucial importance that 
the economic programme should be 
implemented.   Bureaucracy   cannot   imple- 
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ntent the economic programme. I am glad that 
the Congress Working Committee has taken 
up a Resolution for public cooperation for the 
implementation of the economic programme. I 
am also particularly glad, because the West 
Bengal Congress and the Communist Party 
are moving together for the implementation of 
the programme. And this is happening in other 
States also. Here is an occasion when, I think, 
in order to carry the fight further and give it a 
proper direction and meaning, we should go in 
a united manner in order to seek proper 
implementation of the programme. Just one of 
two points and then I will finish. We have 
made a number of suggestions which will take 
time. But why should you not nationalise 
sugar, textile and jute ? This is very very 
important today. Also, you should organise 
the campaign against sabotage which is 
proposed or being planned in the industry. 
Land reforms should be carried out. 
Suggestions have been made in the proposal 
that we have put before the Government for 
certain actions on the economic front. They 
should put an end immediately to 
victimisation of railwaymen and withdraw the 
cases against them. The hon. Minister referred 
to the railway strike. Let us not go back to that 
day. Today, it is very very essential to 
withdraw actions of victimisation because we 
want to mobilise the working people in the 
fight not only against reaction, but in the fight 
for certain basic chances for immediate relief 
and for the implementation of economic 
actions. We are very glad that the trade union 
leaders have held consultation with the Prime 
Minister and other Ministers for working out 
norms to increase production, for vigilance 
against sabotage and for ensuring workers' 
participation in the management at top level. 
This is a very-welcome move. I think they 
will be successful. 

(Time bell rings) 
Mr. Deputy Chairman, in the end, I should 

only like to say that this emergency has to be 
viewed not as a minor incident in our national 
life. It must be viewed against a major threat 
which has the backing of American 
imperialism in which all 

the reactionary forces combine not to bring 
about certain changes and modifications here 
and there, but to capture political power in 
order to bring about total devastation of 
everything that is democratic, secular and 
progressive in our national life. We would not 
like a situation in which Mr. Piloo Mody, Mr. 
Morarji Desai and Jayaprakash Narayan 
declare emergency with the American 
imperialists' backing and let loose the 
hooligan forces of R.S.S. and Anand Margis 
to slaughter the progressives, communists and 
non-communists, in the streets. We would not 
like to go through such a situation. Therefore, 
I think that the fight is not only administra-
tive, but it is political and more on the 
economic front. The struggle against right 
reaction has to be continued by all the anti-
rightist and genuine left democratic forces. In 
this context, naturally, the congress and the 
Communist Party have a special duty to come 
together and fight and expose the right 
reaction and develop mass initiative and mass 
action at grassroot level for the 
implementation of the policies which have 
been announced and also for the 
implementation of the policies that are 
necessary for the improvement of our national 
life and national economy. Multinational 
corporations must be given no quarter. They 
are the backers of counterrevolution. They are 
the backers of right reaction. They work as an 
agency of American imperialists, the C.I.A. 
and the Security Committee of Mr. Kissinger. 
I would, therefore, ask the Government not to 
give any quarter to them. (Time bell rings) 
(Interruptions) I know what you will say. You 
will say the same thing which you had said 
before. But the trouble is that people do not 
rally around you. They have seen what you 
stand for. I would only atk some other friends 
who are not rights but who permitted 
themselves to be drawn into a conspiracy, 
willingly or unwillingly, to rethink and come 
out of it because the rightists should be 
exposed and identified. They should be given 
no quarters in oui political, social and 
economic life. Democracy can never be safe 
in our country if the rightist forces, pro-
imperialist forces, communal forces and the 
sadist forces are allowed to grow. Two things 
cannot run 
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on parallel lines. Either the one runs or the 
other runs. We stand for secularism. We stand 
for independence. We stand lor democracy, 
social progress and advancement of the 
country. We stand for the unity of all 
democratic, and secular forces in the country. 
{Time bell rings) Hence we demand that 
political action and mass action be developed 
against ihe rightist forces. The Government 
has an important role to play for mobilising 
the country in the  glorious  fight  against 
right    reaction. 

They must give a better account of 3 
P.M.   themselves in the economic  sphere 

above all, apart from the fact that 
ruling party owes to the nation, to itself and to 
the people that it plays the rightful part in 
uniting and mobilizing all forces that stand 
against the right reaction for democracy, for 
independence, for unity and for the progress 
and the well-being of this great nation of ours. 

SHRI V. B. RAJU (Andhra Pradesh): Mr. 
Deputy Chairman, Sir, 25 years have passed, 
a quarter of a century has passed, since we 
gave unto ourselves a Constitution and since 
we resolved to constitute this country into a 
sovereign democratic Republic. It is an 
important milestone in the political history of 
this country. . . 

DR. K. MATHEW KURIAN : Tombstone. 

SHRI V. B. RAJU: ... and the Indian 
independence movement is a part of (he 
global de-colonization movement, and the 
success of the humanity in its struggle against 
imperialism and colonization is going to see 
its fruition in the next few months after the 
few pockets which are now in the process of 
liberalisation have attained their 
independence. In fact, the Indian political 
freedom opened the gates for many of the 
peoples in Asia and Africa who were under 
the imperial rule to get liberated. And India 
thus provided a great inspiration and also 
showed the way how the people of the globe 
could be liberated. 

Sir, we have chosen as our path the system 
of parliamentary democracy and five elections 
have taken place. Let us remind to overselves 
that ours is the world's largest democracy. 
Now, with a capacity for hindsight, let us 
review what had been our achievements and 
what had been our failings. Our people have 
participated in the effort of building 
democratic institutions and it is to the credit 
of our people that in spite of the prevailing 
illiteracy and non-experience, they have been 
able to imbibe the new ideas of democracy 
and socialism. And even for a while we might 
say that these ideas are super-imposed on a 
social structure which has such diverse 
elements based on caste, religion, language 
and colour. In spite of all these unfavourable 
conditions, our people have shown the 
capacity to understand and to help the 
leadership in building up this democratic 
structure. Now, if we make a review at this 
moment, the first question that comes to our 
mind is : Was it really democracy that the 
opposition panics tried to actually present to 
the people? That is a moot point  now for 
examination. 

The Government has not done now any-
thing illegal or unconstiutional. And I don't 
think the Opposition would charge the 
Government that way. The constitutional and 
political aspects, as far as the Proclamation of 
Emergency is concerned, are quite clear, and 
the Government is on strong ground. The only 
thing that our friends in the opposition or the 
critics of the ruling party or the critics of the 
Government might advance by way of an 
argument is the propriety of it, the political 
aspect of it. I would request the opposition 
which is very critical to leave this question to 
the future to determine whether results 
justified the action or not. 

DR. K. MATHEW KURIAN : Why don't 
you speak in the future? 

SHRI V. B. RAJU : As long as the party in 
power feels that it has a responsibility to 
maintain harmonious relations in the 
community among the various sections 
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of the people, maintain law and order and see 
that the democratic institutions function in an 
orderly manner and when the ruling party or 
the Government feels that there is a threat to 
these factors and if it does not take proper 
measures, the future historian might condemn 
that there was a very serious omission on its 
part. In history the Congress Party would not 
like to be condemned, would never like to be 
condemned, that it had not taken realities into 
consideration and it had not come to the 
rescue of this nation. It has to rise to the 
occasion. 

SHRI  OM  PRAKASH TYAGI :     Mr. 
Raja,  it will be condemned. 

SHRI V. B. RAJU : That is why I say, let 
us wait to see in the future how the thing gets 
evaluated. 

DR. K. MATHEW KURIAN : What about 
the beating of political leaders in prisons? Is  
it legal  or illegal? 

{Interruptions) 

SHRI V. B. RAJU : Dr. Kuiir.n is a 
knowledgeable person; he is an economist, he 
is a politician and he is pleading for the 
preservation of democracy. I congratulate 
him. 

DR. K. MATHEW KURIAN : Please 
answer my question. 

SHRI V. B. RAJU: I have said the 
Governmental actions have been legal and 
constitutional. The actions have been perfect 
and even the founders of our Constitution, the 
framers of our Constitution had to provide for 
these contingencies. They anticipated that 
people like Jayaprakash Narayan, or, for that 
matter, Dr. Kurian if he would accept, would 
emerge as leaders in 1974-75 and might create 
difficulties for the nation in marching for-
ward. And, I think that with so much of 
foresight they might have provided in this 
Constitution these safety valves or whatever 
you might call them. As you know and as 
everybody would accept, like the human 
body, the body politic is also ex- 

posed to certain external pressures and in-
ternal strains. It is a very nice analogy if we 
can accept it. Our first duty, the duty of 
politcians as social doctors, is to diagnose—
always have our fingers on the pulse of the 
nation—and see what is actually wrong with 
the body politic. 

DR. K. MATHEW KURIAN : But, after  
diagnosing  do  not  prescribe   poison. 

SHRI V. B. RAJU : When we find that the 
body is shivering under internal strains it is no 
use simply applying some external ointment; 
we have to take to some shock treatment. 

AN  HON.  MEMBER   :   An operation. 

SHRI V. B. RAJU : Not an operation. 1 
have not gone that far. 

DR. K. MATHEW KURIAN   :   Poison. 

SHRI V. B. RAIU : Now, as a doctor . . . 

DR. K, MATHEW KURIAN : You are a 
witch doctor. 

SHRI V. B. RAJU : We have a respon-
sibility to serve the nation to the best of our 
ability. We have seen, in the last 90 years the 
history of the Congress Party was the history 
of the country. Particularly the last fifty years 
of the political history of this country is the 
history of the Congress, I would put it. 
History has recorded and the future historian 
will record that but for the Congress Party, 
this country would not have been united 
politically. Can Dr. Kurian or anybody for 
that matter say that in history, at any point of 
time, this country was politically under one 
umbrella except under the rule of the 
Congress under the leadership of Gandhi and 
Nehru ? Can this fact be forgotten? Can this 
historical fact be obliterated? . . . 
(Interruption) ... In fact, just as the House of 
Commons in the United Kingdom is called 
the Mother of Parliaments, the Congress is the 
mother of political parties in India. 
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At one time or the other, many of my 
friends sitting there now, were occupants of 
the Congress benches and they were 
participants in the building up of the country 
under the leadership of the Congress. 

This democracy  has  provided for variance of 
opinion, difference of opinion and we are in a 
multi-party system.    Therefore, in   our   heat   
of   anger  or   because   something  has  
happened  which  we  could not understand 
probably, let us not forget history.   That is why 
I appeal to the Oppo- ( sion:   "Let   the   things   
unfold   themselves ; and you will get a clearer 
picture".    Even we in the Congress also do not 
have full control over what is going to happen 
tomorrow.     We  do  not  know   what   would 
emerge   out  of   this.    In      fact   I   would 
sincerely submit  to  the  Opposition     that 
many of us did not know. Our leadership took 
the decision.    But when we went to the  
countryside,  when   we   went   to     the towns,   
to   our  greatest  pleasant  surprise, how the 
people responded.    They had not reacted  
adversely.   This     is  a   wonderful experience 
to us; it is an education to us. Now we feel why 
our leadership had not taken  such  measures  
two  years  ago.      I would plead with my 
leadership  why Shri Jayaprakash Narayan was 
not put behind the  bars  one   year  ago.   We   
could   have avoided   all   this   today.    
Therefore,   Sir, what we should see are the big 
waves that emerged.    What   my   friend,   Dr.   
Kurian says or what V. B. Raju says is not 
going to matter very much. 

DR. K. MATHEW KURIAN:  India is Indira 
Gandhi and Indira Gandhi is India. 

(Interruption) 

SHRI V. B. RAJU: I will reply to Dr. 
Kurian.    Some  personalities  actually      be-
come personalities of destiny.    We cannot \ 
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help it. You may not like it, but you and I 
cannot become. That is the whole trouble. 
Everybody cannot become. Now I would 
remind to myself and also remind to the 
House of what Pandit Nehru said in his 
time: "Some of us have become great. Yes, 
we are great. Why are we great? Our names 
are associated with great events in this 
country." This must be the aspiration of 
every politician. We shall see that we will 
be participants in great events, big events. 
Now why do you get furstrated and say that 
democracy has collapsed? 
SHRI V. B. RAJU: Nothing has collaps-

ed. 

DR.   K.   MATHEW   KURIAN:   He   
is 
giving a lecture  lo his own party. 

SHRI V. B. RAJU: I am not giving 
a lecture.    I am not a professor like 
you. 

DR. K.  MATHEW KURIAN:   You 
are 
a doctor prescribing poison to 
democracy. 

SHRI V. B. RAJU: Certainly, I 
claim myself lo be a social doctor. I 
do not have to give my biography 
here. We count very little. We are too 
small. I want to emphasize on this 
point that there is a historic role that 
the Congress has te play. (Time hell 
rings) I will require a few minutes.    I 
will not take much time. 

Sir, Gandhi and Nehru left a 
tremendous influence on the peoples 
of Asia and Africa as Marx and Lenin 
on the peoples of the West, that is 
Europe. These are two distinct things 
that we see. What did Gandhi and 
Nehru tell us ? 

SHRI S S MARISWAMY (Tamil



 

tions of the people must be supported by four 
pillars and what are they ? Firstly, they said 
national unity and as I said, but for the 
Congress national unity could not have been 
achieved. If the Congress breaks there is a 
threat to the national political life. 

Secondly, a secular society. There is no 
difference of opinion on this. We have to keep 
it up, We have actually to build up a secular 
society because of so many religions and 
divergence of faith. Then the third is the 
democratic polity. I may differ with Mr. 
Kurian and that is what is meant by 
democracy. Fourth is the socialist economy. 
These are the four pillars which we are 
strengthening. Now in the process, supposing 
some politicil forces try to weaken the 
foundations of a particular pillar in the name 
of democracy, if some would like to destroy 
democracy, what should be done ? If 
somebody says that he is a follower of 
Gandhi, that he is a preacher of non-violence 
and in the name of democracy if he is trying to 
destroy democracy 1 cannot keep quiet. 

SHRI  UMASHANKAR JOSHI  (Nomi-
nated ):   You  can name  the  man. 

SHRI V. B. RAJU : No names are neces-
ssary. When one opposition leader put me this 
question : "'Sir, when are you going back, I 
said "where" ? "To our democratic system" he 
said. Now what is uemocratic system? Is it to 
gherao the Vice-Chancellors ? I am addressing 
the very learned Vice-Chancellor. Is it 
gheraoing the Vice-Chancellor and beating the 
legislators and making them sit on a donkey 
with actually a garland of shoes which they did 
in Bihar to a CPI member of the legislature ? 
Is it forcibly making the legislators resign and 
in fact one legislator in Gujarat when he was 
in hospital with a heart attack was beaten and 
actually forced to give resignation and force 
was sought to be used when a lady legislator 
did not resign ? Should I go back to all that ? 1 
say, the Congress    vehicle  has no     reverse  
gear. 

We do not go back to that state of indis-
cipline whatever may happen. . . 
Interruptions). We have heard statements 
from responsible people here and outside 
that they will settle the matter in the 
streets. Is this what we want to 
prepetuate ? Is this what wc want to 
perpetuate ? The answer from the 
Congress Party to this is "No". Sir, in the 
process of preserving democracy, some 
inconvenience may have been caused to 
some people. We regret it. So we have to 
see what is the direction in which we 
move. Sir, democarcy largely depends on 
the accent on the basic norms and rules 
of the game of politics by all political 
parties. Dr. Kurian cannot have a right of 
throwing only stones, and I have a right 
of ill   words only. 

DR.  K.   MATHEW  KURIAN   :     You 
throw bullets. 

SHRI V. B. RAJU : Sir, 1 plead that 
democracy is best suited to the genius of 
the Indian people, and the federal charac-
ter of the polity and the diverse nature of 
society find in democracy full opportunity 
for articulation. We believe in democracy. 
We want to preserve democracy but 
democracy is the most difficult term to 
define, and democratic system is the most 
oifficult system to successfully implement 
also. But still we are committed to it and 
we will certainly keep it up. 

Lastly, 1 put it that one significant factor 
had emerged in Indian democracy in its 
functioning and it was that the people 
could not throw into service a viable and 
responsible opposition which could be an 
alternative to the National Congress on a 
national level. This has createa a 
difficulty. The Opposition cannot expect 
the Congress to build up its own 
opposition. The only way is that the 
country could progress towards its 
destination with greater pace and in an 
orderly manner if the Opposition feels 
more responsible than it is today, and if 
the Opposition could function in a demo-
cratic way. 
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But one thing I would like to say. This 
political democracy is not an end by itself. 
Without economic democracy, political 
democracy is incomplete and inadequate. 
Supposing in reaching the economic goal and in 
reaching higher levels of a socialist society 
political democracy has to readjust itself, then it 
has to QO it. It is democratic socialism that is 
the objective. And socialism has three 
components—eradication of poverty, removal 
of disparities and elimination of exploitation. 
Now, in attaining these things supposing 
political democracy has some difficulty, it has 
to readjust. Therefore, what has happened is in 
the best interest of the nation. I am sure the 
Opposition will certainly realize that what the 
Congress Party and its Government has done is 
correct. 

DR. K. MATHEW KURIAN : Your speech 
will come in the papers. 
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SHRI HARSH DEO MALAVIYA : We 
have just now been regaled to a highly 
Mahatmic speech by a gentleman who 
chooses to oppose the Resolution and yet 
I support the Emergency. It was a speech 
of a fence sitter. Actually behind his 
speech and behind his perorations in 
support of the many measures taken by 
the Government, I could see the language 
of reaction to which I shall come later. 
The tone and his statements are exactly 
the statements which are being made by 
the most reactionary sections of Indian 
society and foreign reaction. I shall come 
to it later. 

[The  Vice-Chairman  (Shri V.  B.  Kaju) 
in  the  ChairJ 

The hon. Home Minister in his detailed 
speech has given a very thorough analysis 
! of the circumstances which led to the 
proclamation of the emergency. It has 
been a very thorough and detailed ana-
lysis. He has lightened our burden. What 
follows essentially is that a hotch-potch 
set of leaders ranging from Piloo Mody, 
Rajnarain, Charan Singh and led by 
Jayaprakash Narayan had combined 
together to set the country on fire. This is 
a hard fact which we have to realise. They 
were actively engaged in sabotaging our 
production. They were actively engaged in 
defeating our food procurement 
programmes. They were spreading 
disaffection and violence among the 
college students. They were openly calling 
upon the Army and the Police to revolt. 
No Government could tolerate such state 
of affairs. In fact our feeling honestly is 
that we tolerated them too long and what 
was done today should have been done 
two years before and then the country 
would have been spared of many other 
difficulties. 
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[Shri  Harsh  Deo  Malaviya] 
What is interesting is to keep certain facts 

in mind. The R.S.S. office was raided in 
Jhandewala. Inside the office in a secret and 
subterranean room, the Police found a number 
of swords, and any number of weapons. And, 
Sir, what is more interesting is that there were 
US cartridges there, cartridges with US 
markings. These guns, these cartridges, these 
swords, etc. were not there for public display ; 
but they were meant for something else. Then, 
there is another interesting thing which we 
have to bear in mind and it is that the 
Naxalites, who have been fighting our forces, 
who have been killing our people and, of 
course, who had to be crushed by our own 
forces, have also been using the US weapons 
and the US cartridges. How come this ? Then, 
the gentleman on the opposite just now 
singing Hosannas to the unity of the extreme 
right and the extreme left and he was also 
asking if both the extreme left and the 
extreme right could come together, what was 
the harm in it ? Well, Sir, it is dangerous. If 
the extreme right and the extreme left come 
together, then there is something behind it, 
there is some story behind it and it is clearly a 
proof of foreign links. 

Sir, some time ago, after the Allahabad 
judgment, quite a few of us received a circular 
letter, a cyclostyled letter, signed by a certain 
Congress Forum for Justice and Democracy. 
Nobody has ever heard of such a forum. I do 
not have a copy of the letter. But it was 
arguing that Mrs. Indira Gandhi was playing 
the dictator, she was defying the law, she was 
imposing herself against law, against the court 
and against justice and so on. Then it said that 
it is not that Mrs. Gandhi is not indispensable. 
It also said, "Sorry, honey . . .". This 
expression is not used even in Britain in any 
decent circle or in any other English-speaking 
country. This is an exclusively yankee con-
tribution to Western culture. 

Now, this reveals the hands behind this 
circular and if I may be permitted to say, 

I charge—I would not name the persons— 
that some members of this House who are 
behind the prison bars today were keeping in 
touch with one Mr. William Grim-sley, 
Second Secretary of the US Embassy and I 
hope our Home Minister knows about it. J 
will not name those persons. But there have 
been definite links and the American Embassy 
and the CIA have been interfering in our 
affairs inside the country. Sir, there is a book 
recently published, "Inside the company : 
C.I.A. Diary", written by one Philip Agee. 
This man was a CIA operator in the Latin 
American countries for about ten years. Now, 
probably, he got disillusioned as he says in I 
he book and he wrote a book about the Latin 
American countries like Ecuador, etc. In this 
book, are mentioned CIA operators who were 
engaged in Latin America in upsetting the 
governments there. Some of the names 
mentioned in the book are known and some of 
them are here today and one of them is the top 
CIA operator, one Mr. Paul Dillon, who is 
now the Counsellor or the First Secretary in 
the US Embassy. Yes he is here. 

SHRI N. G. GORAY : Why don't you 
throw  him out? 

SHRI HARSH DEO MALAVIYA : This 
question you better ask when you speak. Sir, 
how is it that our country and our Prime 
Minister have drawn the attention of the US 
in the context of its global plans ? It is 
because of our policy, our approach, our 
independent stand, our policy to build 
democratic traditions, our policy to build a 
socialist society in India, our policy of peace 
and friendship with the Soviet Union, our 
policy of support to the freedom movements, 
whether it is in the Portuguese colonies in 
Africa or elsewhere, our opposition to the US 
bases in Asia, in Diego Garcia and our 
support to Vietnam, 

etc. But India does influence lots 4 
P.M.   of countries in   Asia   and   Africa. 

So our country has be«n a thorn 
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in the eyes of USA—not from now, for quite 
some time. I won't go into all those details. 
That is why they are always interested 
somehow to do something to upset the 
balance of things in India. 

What is interesting, what is mortifying, Sir, 
if 1 may say so, and what is bewildering is 
the fact that in India today there is a collusion 
between the Peking agents and the CIA. 1 am 
not quoting from any secret information I am 
referring to certain newspaper reports which 1 
have read. There have been coming to India 
agents from Peking and meeting Naxalites 
and others. Very recently, one person—he is 
called Girdhari Lai Takkar—came to India 
from Peking early this year. He calls himself 
a leader of the leftist movement in Britain. He 
calls himself a leader of the Forward Bloc in 
India. But he is practically at the service of 
Peking. He has visited Peking a number of 
times. He gets instructions from them. He 
gets armaments from them. He is trained in 
subversive methods. This Oirdhari Lai came 
to India and said that he wanted to unite what 
he called the 'third world forces" in India on 
the basis of a common platform and common 
programme. In his list of "third-world forces" 
in India are included pro-Maoist Naxalites as 
distinct from pro-Lin type Naxalites. Out of 
the 26 organizations banned, 8 or 10 are 
Naxalite. Besides this, Girdhari Lai also 
contacted some leaders of the 'great' Revo-
lutionary party of Dr. Mathew Kurian, the 
CPI-M, and they are together. It is funny. It is 
strange that these things we do not know, but 
these appeared in the 'Christian Science 
Monitor' of U.S.A. In the 'Christian Science 
Monitor' such things appear about the 
supposed rebellion in north-eastern India, in 
Mizoram and Nagaland and Peking's 
guidance to the pro-Maoist Naxa-lities in 
India. It is very funny and very interesting. 

Sir, in these days very many of us are 
getting some secret circulars, cyclostyled 
circulars. They are under different names. 
One is dated 19th July received by us the 
other day supposed to be issued by the Lok 
20 RSS/75—5 

Sangharsh Samiti. Now this is the document. 
If you read it, well, it would be very difficult 
for anybody with a sence of decency to hold 
his patience. I am not going to read the whole 
of it. 1 won't like to waste the time of the 
House. But it says : 

"Indira Gandhi is like the queen bee which 
kills the drones . . ." 

Then it says : 

"Shri Rajnarain . . ." 

whose performance we very well know and 
wc are happy that he is not here to disturb the 
House as usually he does. It says : 

"Shri Rajnarain is a grass-root socialist, 
more dedicated to socialism than all the 
Indira camp put together, and now after 
proving that Indira is corrupt has been 
consigned to dungeons ..." 

Weil, 1 am sorry for that, such kind of 
language does not behove any decent person. 
I would like to proclaim that even all the 
leaders of the Opposition rolled 20 times 
would be no match for our Prime Minister. 

This Lok Sangharsha Samiti's Letter has 
the gumption to deny that R. S. S. had any 
role in the murder of Mahatma Gandhi. It 
says that R.S.S. had nothing to do with it. 
They want to re-write history. They say that 
Indira Gandhi is tolling blatant lies, Indira 
Gandhi threatened the staff of the Allahabad 
High Court, Indira Gandhi transferred the 
Home Secretary and certain other officers and 
there arc all kinds of lies which are sought to 
be propagated. 

1 happened to meet a foreign diplomat in 
Malcha Marg the other day. He told me that a 
certain boy came running on a cycle and 
threw envelopes containing cyclostyled 
material on a yellow piece of paper into 
various diplomatic houses. The contents were 
that Indira Gandhi is selling India to Soviet 
Union and communists hnve infiltrated into 
the Congress, the things about which our 
friend Mr Prakash 
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[Shri   Harsh   Deo   Malaviyaj] 
Veer Shastri warned us. This paper was in the 
same tone and had the same arguments. It 
said that democracy is threatened, everything 
has gone to dogs, people have to rise in 
revolt, etc. if India is to be saved. It was in 
the language used by Dr. Mathew Kurian that 
Parliament has been reduced to a farce, 
democracy has been murdered, Indira Gandhi 
has butchered democracy and that there is a 
consistent efforts to undermine democracy. It 
contained charges against Indira Gandhi, 
against us and against the Congress Party. It 
is very in teresting to note that the tone is the 
same. (Time bell rings) The tone is the same 
which was used by Shri Prakash Veei Shastri 
or Dr. Mathew Kurian. Here is a 
documentation of certain comments which 
appeared in the West German press such as 
Munchner Merkur, Frankfurter Allge-meine 
Zeitting. Welt am Sonntag, Der Spiegal and 
Frankfurter Rundschau. What do they write ? 
With your permission, I will just read out 
certain passages. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Your time is over. Please take only 
two or three minutes more. 

SHRI HARSH DEO MALAVIYA : Here 
is a quotation : 

"Father Nehru had censured the world, 
preached reforms and searched for power. 
His daughter Indira has fulfilled the 
paternal legacy. 

Legions of Indian politicians regarded 
this woman in a country of men only as a 
plaything. They were wrong. The woman 
turned out to be a queen-bee attracting 
drones only to repudiate them." 

Another quotation : 

"The disproportionality of means has 
catapulted Indira Gandhi to a point of 
hardly a return. The charisma of Nehru's 
daughter has suffered ugly cracks which 
will be difficult to be brushed over again." 

Yet another : 

"Obviously, she cannot imagine some-
one else governing India. Her style ol 
governing which has already been autho-
r i tarian now assumes even dictatorial 
forms. Only a small step—and the last 
remainders of Indian demociacy are gone. 
Indira's father Jawaharlal Ne-hru would 
veil his head if he could sec how his 
daughter handles his legacy." 

And another : 

"Bharat Mata—the 'Mother of India', 
this is how the 57-year old daughter of the 
Late Premier Nehru is called. But this 
word has been coined in a propaganda 
laboratory, in reality only her father was 
admired—his daughter is being feared for 
her arrogance, political cleverness and 
quest for power." 

It goes on like that. (Time bell rings). This is 
very strange. 1 entirely agree with Shri 
Bhupesh Gupta that as against this, the whole 
of non-aligned world—Cairo, Syria, Iraq and 
Tanzania—and the countries of the socialist 
world have supported India and as always, in 
this hour of crisis also, the Soviet Union has 
given us their support. I have a quotation here 
from Pravada and Sovetakaya Rossia. They 
completely see the justification for the 
economic programme which has been given 
by Prime Minister Indira Gandhi. 

Sir, there are certain things about Shri 
Jayaprakash. I would not take much of your 
time but with your kind permission I would 
like to read one very nice quotation . . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Make it your last point. 

SHRI  HARSH  DEO  MALAVIYA :   In 
1940, Sir, I was in Deoli detention camp. 
Hon. Dr. Z. A. Ahmad was there and Shri 
layaprakash was also there. Smt. Prabha-vati, 
his wife, went to see him. He wanted her "to 
smuggle out a paper. She was a great  
Gandhian.  She said,  "I do  not  do 
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so. This is against the Gandhian principles." 
And that paper was caught by the British 
Government. It was the famous Deoli letter in 
which Mr, Jayapraksh Narayan, as early as 
1940, advocated political dacoity and even 
murder. It was before the 1942 Movement. I 
have got the details but I have no time to 
narrate them. It is a notorious letter. And 
Mahatma Gandhi expressed his severest 
condemnation at the method advocated by 
Jayapra-kash Narayan. Then, Sir, recently he 
went to the RSS gathering. The RSS 
murdered Gandhi. And when Jayaprakash 
Narayan began his Bihar movement, he said 
that his view was to finish Mahatma Gandhi's 
unfinished revolution. He was to finish 
Mahatma Gandhi's unfinished revolution with 
the help of those who murdered Gandhi.   It is 
a contradiction in terms. 

Lastly, Sir, I would just read a quotation 
from a letter from Sardar Patel to Pauditji 
about JP. He wrote on June 15, 1948, and I 
quote : 

"I would not have troubled you with this 
letter had it not been that you have been 
publicly praising him . . ." That is IP. "... I 
feel that such irresponsible utterances and 
embarrassing attitude on his part hardly 
justify any failh in him. I have all along 
been of the view that if the future is in the 
hands of men like JP, it would probably be 
the most unfortunate circumstance. Recent 
events and his attitude after Gandhiji's 
death bear out this view and I sincerely feel 
that it is time he was pulled up . . ." 

Now, Sir I want to say . . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Make it the last sentence. 

SHRI HARSH DEO MALAVIYA : Sir, 
the whole nation has welcomed this Emer-
gency. Those who have eyes can see. Those 
who choose to . . . 

DR. K. MATHEW KURIAN : This is the 
third sentence ! 

20RSS/75-6 

SHRI HARSH DEO MALAVIYA : You 
are very fond of the music of your voice Dr 
Kurian. But we are not quite so fond of it. 

Sir, the fact of the matter is, those who 
have eyes should have seen that one million 
people came to Delhi on the 20th June. They 
came in waves. Poor people, agricultural 
labour, hungry people, oppressed people, they 
all came. And the Congress still represents 
the best in the Indian society. And, Sir, as you 
said in your speech, India's destiny is linked 
with the destiny of Congress. Congress is the 
mother of all parties. Minus the Congress, 
India would not have been what it is today. 
And we have decided to fight reaction. We 
gave it too long a rope. It is a hydra-headed 
monster, coming out in different forms, 
combining together all sorts of people, poor 
hungry people, frustrated people, even 
madcaps. But it is ultimately the voice of 
reaction, a hydra-headed monster. Under the 
leadership of our respected and beloved 
Prime Minister Mrs. Gandhi, we have decided 
to fight this reaction. We shall fight it out and 
fight it out to the finish and fulfil our target of 
achieving an India of the dreams of Mahatma 
Gandhi and Jawaharlal Nehru. Thank you, 
Sir. 

SHRI S. MARISWAMY : Sir, I heard the 
uninterrupted and very inspiring speech of 
my good friend, Mr. Bhupesh Gupta, for 
about 45 minutes. Out of the 45 minutes that 
he spoke, he would have spent more than 20 
minutes on America and the CI.A. activities 
in India. Sir, even though I look modern as 
you are—rather you look better than me, but 
in my heart of hearts, I am a villager »nd am 
reminded of a village story. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : I was thinking that you are more 
modern than me. 

SHRI S. S. MARISWAMY : It is not a 
story, it is a real happening, Sir. There was a 
youngster in a village who was one day. seen 
.crying brinjal, brinjal and running in  the  
streets. in  a  way  that  really  ncr- 
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onlookers. He was caught hold of and taken to 
an allopathic doctor. The doctor examined the 
youngster but said that he could not cure him. 
He was then taken to a psychiatrist. He said 
that he must keep him under observation for a 
month but he could- not also cure him. One 
day while the boy was crying brinjal, brinjal 
in the- street, a village old man was coming 
from the opposite side. He just went to the 
gathering and enquired what the matter was, 
When he was told the story, he coolly went to 
the nearby field, plucked one brinjal, gave it 
to- the youngster to eat and then the trouble 
was over. 

Sir, I am here for the last 11 years. 
Whenever my friend, Shri Bhupesh Gupta, 
gets up to speak on anything, whether it is an 
internal affairs pr a foreign affair or a 
Faridabad affair or- whatever affair it is, •he 
immediately goes to C.I.A. and America and 
sees American hand as the boy was seeing all 
"around him brinjal. Sir, the best way to cure 
him is that you may, in your wisdom, select a 
handful of people to constitute a committee 
which may include Shri Bhupesh Gupta and in 
which I may also be included, and we will go 
to America and we will fix up a girl or a lady 
and get him married. Then only the trouble 
will be over. Otherwise, this problem will 
continue. 

DR. K. MATHEW KURIAN : Very kind  
to  him.   You   are   a  married   man. 

SHRI S. S. MARISWAMY : Since he is an 
eligible bachelor, matrimony must take place. 
Then only he will be rid of the C. I. A. 

Then, Sir, coming to the subject, I want to 
make it very clear that we are opposed to this 
emergency but not to the P.M. as a person. As 
a matter of fact, you know very well, Sir, that 
the D. M. K. Party has stood by her as a rock 
of Gibralter whenever there,, was a crisis 
which she was facing. Ypu remember, Sir, in 
the year 1969-70, the very foundation of the 
Congress    Party was    shaking    and    the 

D. M- K. came in a very big way to lend their 
support. Suppose ten D. M. K. Party M. Ps. 
had not voted their support, suppose 20 D. M. 
K. Party M. L. As. had not lent their support, 
the entire history of India would have taken a 
turn, which my friend, Mr. Bhupesh Gupta, 
would not like to be told. But, he will agree 
with me that we came in a very big way to 
lend our support. Therefore, Sir, we have got 
nothing against her personally. We have only 
admiration for her. As a matter of fact, a 
couple of years ago, if I remember correctly, 
my Chief Minister, myself and a few other 
colleagues like Mr. Kamalanathan, went to 
Allahabad. We went to the Anand Bhavan. 
We were taken round the place. They showed 
us the place where the last meeting of the 
Working Committee had taken place. That 
was the last Working Committee meeting 
which was attended by Motilalji. Motilalji 
was ill at that time. They wanted to fix a 
venue for the meeting and Mahatma Gandhi 
told them that Motilalji was anxious to know 
what is happening to the Congress and to the 
country and so let the meeting of the Working 
Committee be held at Anand Bhavan, very 
near to him. He attended on him and nursed 
him and when Motilal passed away he said 
that he had become a widower. When I 
narrated this thing to my Chief Minister, he 
was visibly moved and he was so much 
impressed with the way in which the things 
were happening at Anand Bhavan. I told him 
thai every stone, every grain in the stone in 
Anand Bhavan would tell the story of the 
Indian Independence movement. 

In the same 'nanner, a couple of years ago I 
went abroad. I was in Rome. Mrs. Gandhi 
was passing through Rome to go to 
Stockholm. Our officer at the Indian Embassy 
in Rome extended to me a pass. 

I did not want to go there and trouble her. 
She was addressing a press conference at the 
airport and many correspondents went  there  
out  of  whom  I  met  half  a 
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dozen. They were all praise for her. They said 
she is a real democrat, true daughter of the 
great roan, Javvaharlal NcL.u, etc., eic. The 
next day all the papers of Rome were full of 
the pictures of Mrs. Gandhi, her interview, 
etc. Because I do not know Italian, I had it 
translated through somebody, and I was very 
happy to note thai she had captured the 
imagination and admiration of the people of 
Rome. That was the image she was building 
up. But what has happened now ? The things 
that had taken place in the last two weeks 
have really shattered the image of India. This 
is our honest view. 

We are living in a democracy and so we 
must voice our differences. Supposing we do 
not voice our differences, then either we have 
become snobs or cheats. So we must speak 
out what we feel in the matter. 

So far as our relationship with Mr. Morarji 
Desai and Mr. Jayaprakash Narayan is 
concerned, you know it very well. As a 
matter of fact, when Morarji-bhai was in 
power, he was our worst enemy. He never 
spared his opponents. As a matter of fact, he 
was very critical of us and we also were 
critical of him and there is no love lost 
between us. As regards Mr. Jayaprakash 
Narayan, this House must know that many a 
time I have spoken here about JP's movement 
in Bihar and I never associated myself with 
his demand for dissolution of a legally elected 
Assembly. But as a man I have my admiration 
for him, my reaped for him and I cannot say a 
word against his patriotism or the amount of 
sacrifice he made for the country's cause. If I 
do that. I will be simply trying to play to the 
Congress gallery, not the public gallery, and I 
will be out to get something out of them. 
Otherwise no sane man would doubt the bona 
fides, honesty and integrity of IP in this 
respect. 

What have they done ? Why has this 
emergency been clamped on this country ? If 
you go through the Constituent Assembly 
records, you will find how this emergency 
was  introduced.  Sir Alladi  Krishna- 

swamy Iyer, on behalf of the Drafting 
Committee in the Constituent Assembly, 
when the effect of a proclamation of emer-
gency on fundamental rights was being dis-
cussed, had said :— 

"We are envisaging a situation threat-
ened by war, in a country with multitu-
dinous people, with possibly divided 
loyalties, though technically they may be 
citizens of India. We trust that the time will 
come when the citizens of India will not 
look to far off countries but we cannot 
proceed on the footing that in regard to all 
citizens of this country their loyalty is 
assured. Freedom of speech may be used 
for the purpose of endangering the State 
and resulting in crippling all the resources 
of the country." 

This was the real test he put forth and he 
wanted the Emergency Bill to be passed. 

What is the external threat we are facing 
now ? I am asking a simple question. Has 
Pakistan invaded our country or has China 
sent two divisions of army to our eastern 
borders ? What has happened to the country ? 
We signed an agieement at Simla with 
Bhutto. And for the last few years our people 
in the South Block are very happy that they 
see a ray of smile on the face of Mao Tse-
tung and also they see a twitch of the lips of 
Chou En-lai whenever he sees our Indian 
ambassador or Indian people. So we are quite 
happy with our present relationship with 
Peking. And what danger has come now ? I 
am an innocent man. Let the other side 
answer my question. 

They say JP has made inflammatory 
speeches. My good friend, Mr. Bhupesh 
Gupta took out Hindustan Times or Deccan 
Herald and quoted a passage from 
Jayaprakash Narayan. I listened to it very 
carefully. To my knowledge, if that statement 
is correct, he can be hauled up by the 
ordinary lav; of the country and made to 
stand in the dock. Why don't you do that ? He 
himself has challenged. "Put me in  the  dock.  
1   will  answer it".     He  said 
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"Don't obey illegal orders". He has said it. 
What is wrong in that ? Supposing my friend 
who is in the army tells me "My captain has 
asked me to do this and that". 

Suppose he says that it is illegal an.i he 
won't to that, will he be put behind the bars? 
Will he be prosecuted under the Emergency 
Act and put in detention ? This is a really 
fantastic theory. We cannot subscribe to that 
and no sane man would agree to this. 

Dr. Ambedkar, when he was moving the 
D.I.R; said that if a man is put behind the bar, 
the reasons for it will be given to him as early 
as possible, that is within 24 hours he will be 
given reasons for which he has been put be-
hind the bar. In those days there wis 
Jawaharlal Nehru. In those days there were 
other leaders. They remembered very well 
what amount of difficulty they had to face 
when they opposed the British. So thev ware 
tolerant. The present generation has forgotten 
our struggle with the British and they are 
mostly guiding our Prime Minister in this 
matter. 1 am afraid this is my honest opinion. 
She should have sought the help and guidance 
of elderly people win have participated in the 
Congres movement and who joined the 
Congress in the pre-Independence days, and 
not of thes; latest recruits who nave gone there 
lik,-the Troan horse. They are misleading the 
Madam, Mrs. Gandhi. This is my honest 
opinion. And I do not mind anybody  
mistaking  it. 

Now, Press censorship has been introduced. 
It is a long history. If you would recollect the 
struggle tor independence and about the 
pressures we had to put up with the British, 
there are a hundred and one brilliant stories—
B. G. Horiman, S. A. Brelvi. SadaiMi.d and a 
numbv-' of other eminent writers. We had a 
Ionu war with the British to get this kind of 
freedom. That is why at one time, abcul  the   
Press   Pt.   Nehru   siid   : 

"I would rather have a completely free 
Press with ail the dangers involved in the 
wrong use of that freedom than a 
suppressed or regulated Fiess." 

This is the statement given by no other 
person than Jawaharlal Nehru. And I want this 
to be put on record and give'1 to Mrs. Gandhi 
and also her other colleagues sitting over there 
... (Interruption.) This is what Jawaharlal 
Nehru had written. During his lifetime, I have 
seen with my own eyes, some Anglo-Indii n 
papers and English papers carried scurrilous 
attack on him. They called him names. They 
attributed motives to him. During the jeep 
scandal by Krishna Menon and Mundhra affair 
how many columns were written against Pt. 
Jawahai-lal Nehru himself ? But he did not 
ban a single paper. I know this. I am a 
Journalist. Now if I write something, any I 
supposed to take it to a 'chhotta' bureaucrat 
and stand before him and ask him to go 
through my writing? I can understand of you 
ask me to submit to a senior editor. But am I to 
go to an ordinary fellow who does not know 
even the A, B, C of Journalism and submit it 
to him? Are we iiving in free India— India 
which fought with the British for 150 years to 
win its independence, not a country that has 
been given freedom like the Portuguese 
Government as a gift on a platter? We fought 
every inch for the freedom of speech and 
freedom of writing, etc. But what is the stage 
we arc  facing  today? 

Sir,  our country,  as  you know,  is    a 
very peculiar country. Our public are not very 
alert and vigilant as you find people in 
England. Suppose in the UK, emergency were 
clamped in normal peace time, the Britishers 
would have risen as one man and thrown the 
Government into the Thames. But, 
unfortunately, that vigilance is not available 
here. Hers that vigilance is lacking. 

But    now  you   have   curbed   the   press 
also.      Then how    do    you     judge    the 
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general public opinion ? I am putting a 
particular question. In U. K. they too have 
diflerent regulations. They call it DORA; we 
call it DIR. If a person is arrested, he is put 
behind the bars. In 24 hours, he must be given 
the reasons for it and he must be given the 
amount of freedom that he can enjoy in jail, 
and also what are his rights in prison. His 
petition is immediately reviewed within 48 
hours, and at the most he can be put behind 
the bars for not more than cix months. That 
could happen at the time if the Second World 
War. And the total number of persons 
detained during war was not more than 100 or 
so. Now whi-t is the figure? Wouid my good 
friend Mr. Brahmananda Reddi give the figure 
as to how many people have been put behind 
the bars ? In my honest opinion, it may be 
3000 to 4000. That is the least. I think I am 
correct. It m.iy be much more. In the Second 
World War, Britain was fighting for its life— 
bombs were falling OT London and other 
places had been razed to the ground. Under 
DORA, 100 and odd people wer* arrested. 
And what has happened to this country ? And 
they say they made inflamatory speeches. I 
read for your information how inflamatory 
speeches are dealt with in America. In 
America, if a man asks the Army to revolt, he 
is imm~-diately hauled up not for instigating 
the people but the Army, and he is asked to 
give his reasons for this. There is a judicial 
Committee which reviews these reasons. If 
the reasons are good reasons. he is let off 
immediately. That amount of freedom is 
there. Suooose my son is in the Army. He 
comes and tells me that he is asked to do 
something illegal. Then I would tell him : 
'Disobey'. Then I have a right to tell him that, 
I do not think I am committing a sin. In the 
same manner, if illegal orders are given, I can 
say : 'Don't obey'. 

Sir, when you were speaking there you 
said the Congress Party is the mother of all 
parties of India. I am 100 per cent in 
agreement with that. Who started 

20 RSS/75—7 

the satyagraha? Who asked the people to 
come out of schools and colleges anl also 
circulate some of the cyclostylei things, as my 
friend Mr. Malaviya was saying ? I am a left-
hander. I would have written 1001 pamphlets 
during 1942-43. I am proud of it. But when 
you gag me. what is the outlet for me ? 

AN HON'BLE MEMBER : That is a 
different matter. 

SHRI S. S. MARISWAMY : That is what I 
am trying to say. Don't ttry to become 
bureaucratic. We fought againpt the 
bureaucrats not because they were white in 
colour. Gandhiji made it ve~y clear. We were 
fighting against the bureaucracy because 
bureaucracy could not do good to the people. 

If you gag the press, what will han-pen ? 
All kinds of rumours will spread. My Chief 
Minister was addressing a public meeting in 
which he said, as an example, that one fellow 
was found vomit-ting ; there was some black 
liquid coming. The other fellow went to the 
next street and said that man was vomitting a 
black liquid after black liquid. The third 
fellow said, that imn was vomitting crows 
after crows. That is the sort of rumour if 
freedom is not given. In England they do  not 
have  a situation of this sort. 

And if the Government does anything 
wrong, the people are so alert there. But in 
America, they have a Constitution Tliey have 
sot a Bill of Rights where th", fundamental 
rights are guaranteed. Even there, Sir, if a 
man is arrested for gross violence of defence 
regulations and put behind the bars, the 
privilege of filing the Habeas Corpus Petition 
is not denied to him. He can file the Habeas 
Corpus Petition, in America. But her.;, can he 
file it to bring Morarji or J. P. before the court 
? That is completely taken away. This I am 
not able to understand. 

About the so-called inflammatory speech, I 
read a passage from a speech which was 
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delivered during the lifetime of Pandk 
Jawaharlal Nehru and which was delivered 
openly. It came in print also : "A Government 
is not always defeated only in the election. 
Sometimes there are oth"v ways too. I am not 
talking of bullets. In fact, it is the Government 
which is using bullets all the time but if 
hunger and the tvranny reach excessive 
heights, the Government may be changed by 
other means also. Jf these things are so bad 
that the Congress Party collects money by 
methods of terror as well a*. temptation, 
vitiates the people's rnind at the time of 
elections, twists the political debate and 
dishonestly cripples the Lok Sabha and State 
Assemblies, then oil1' volunteers should be 
prepared to lead the crowed to take over 
Secretariat, Parliament, Radio Station and 
armoury. I a.n being accused of propagating 
violence but if the only way to save ourselves 
from this cruel, inhuma"h and barbaric 
violence is that we take to organise violence, 
then I will be willingly taking to organise 
violence". This was the speech delivered in 
1962 while Pandit Jawaharlal Nchm was alive 
when all the other leaders wrc alive and when 
the same draconht: measures were available. 
But the ma i who delivered this speech was 
not arrested. Why ? The man who delivered 
the speech was Dr. Rammanohar Lohiu and he 
delivered it in the presence of Mr Nehru 
himself. He did not take any actioi. because he 
knew it was Rammanohar Lohia. 

In the year 1918, the Congress Party 
appointed a committee to draft a Resolution 
on civil liberties. Again, after 10 years, in 
1928, Jawaharlal Nehru himself was the 
chairman of the committee t(> draft another 
Resolution on civil liberties. At the Karachi 
Congress, a long resolution was passed about 
civil liberties. But now, where have ihey gone 
? We hava forgotten the history. Is it 
justifiable to bring this sort of thing ? Is it 
justifiable. this hundred per cent blackout of 
news and gagging the press i Against how 
many 

people all sorts ot strong arm methoJs have 
been used '? I heard some peoph saying that 
they are very happy and that the country has 
taken this as a blessing. You release the press 
for 10 days from these regulations, you release 
the press for 10 days from these censorship 
regulations and then see whether the country 
has taken it rightly or wrongly. As I told you, 
we are hundred per cent with Mrs. Gandhi in 
some of her socialistic theories and some of 
the reforms which she wants to bring about. 
As a matter of fact, out of the 20 point 
programme, for your information, Sir, we 
have already executed 15 or 16 points. 
Another 4 still remain to be implemented for 
want of funds. We have introduced 
prohibition. Your own party men went and 
said that if you do not introduce prohibition, 
we will go on dharna. As a result of this, we 
lost 56 crores of rupees. My good friend Mr. 
Brahmananda Reddy would know that in spile 
of the financial stringency, we were able to 
execute 16 point programme out of the 20 
point programme, a long lime before. And as a 
matter of fact, another 4 points we are 
prepared to execute provided our good friend 
Mr. C. Subnimaniam helps. I do not find him 
now-a-days. What has happened to him ? 
Where is he ? 

AN HONOURABLE MEMBER : He is 
under house arrest ? 

SHRI  S. S.  MARISWAMY :    I do not 
know because things are happening in such a 
manner and I do not understand it at all. Now, 
if you take these arrest, the leaders were 
detained or arrested in the early hours of 26th. 
Then at 6 O' clock Cabinet meeting took 
place and then the President issued the 
Proclamation, putting the cart before the 
horse. 

You put the cart before the horse. Usually 
the proclamation should be issued after the 
Cabinet meeting. The Cabinet must meet fust 
and everything must come after that. Now, 
you have put the cart before the horse. The 
leaders were arrested. Then the Cabinet 
meeting was held and then the proclamation  
came  out.     I  do  not  know 
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what has happened to Mr. Subramaniam. If 
you by any chance meet him, kindly recom-
mend to him, on my behalf, to be a little 
liberal and give us some more money, so that 
we can finish the remaining of the twenty-
point programme. 

Sir my last point is this. I do not think I 
have taken too much time. Because Mr. 
Jayaprakash Narain had said that the Army 
should disobey any illegal order this action 
has been taken. As regards the RSS and the 
Anand Marg I confess my ignorance. 1 do not 
know much about them. They are hardly seen 
in Madras. There is no Anand Marg. There are 
only a handful of RSS people and I am not 
competent to speak about them. If they 
indulge in violence I am one with you in 
opposing them. I can give you one assurance 
on my behalf and on behalf of mv party. If 
there is any threat to the life of Mrs. Gandhi 
take it from me that we are ready to lay down 
our lives to save Mrs. Indira Gandhi. We are 
ready to lay down our lives. We are second to 
none in defending the integrity of our country. 
Especially for saving Mrs. Gandhi's life, we 
will be the first persons to be sacrified. During 
Mahatma Gandhi's stay in South Africa, the 
whites gave a lot of trouble. There was one 
lady who braved all the troubles and turmoils. 
She came forward, stood by Mahatma Gandhi 
and laid down her life. Her name was Valli 
Ammal. She was from Madras and we are 
proud of her. We have got hundreds of Valli 
Ammals and hundreds of Murugans and 
Subramantanxs —not this Subramaniam to 
defend our Mrs. Indira Gandhi. If she has any 
more economic programme to be carried out, 
let her chalk it out and we will implement it. If 
Mr. Qureshi will give us a wagon I will put all 
the programmes in the wagon and take it to 
Madras and implement them. So, that is not 
the point. 

Now, Sir, the point is we want to preserve 
the image of India and our democratic set-up 
and for that I bejj of Mrs. Gandhi to see that 
she lifts this emergency and  also  releases  the  
leaders.    Do 

not send them to me. I am very par*' cuiar 
about it. I should like them to go to a court of 
law and answer the charges that you have 
framed. If the court does not give them 
punishment, well and good. If they give them 
punishment, it is also well and good. The 
point is by not givir.g them that freedom to 
appeal and by putting them in prison, you 
definitely spoil the image of Mrs. Gandhi. 
When I look at Mrs. Gandhi, I do not look at 
her as an individual. I see in her pandit 
Jawahar-lal Nehru. I see in her Motilal Nehru. 
I see in her the panorama of our independence 
struggle. Let us not spoil that good image. Let 
not the Hitler type of dictatorship inspire tear. 
A leader lik: Mrs. Indira Gandhi must whisper 
enthusiastically. The Hitler type of dictator 
says : I will do it. Let not Mrs. Gandhi say: I 
will do it. Instead Mrs. Indira Gandhi  must  
say;  We  will do it. 

So far as solidarity is concerned, yesterday 
1 read in some paper that she has taken all 
these measures for the sake of the solidarity 
of the nation. I can give ah example of that 
solidarity. As early as 1954 lawaharlal Nehru 
said : I am prepared to shelve the Five Year 
Plan foi the sake of national solidarity. I am 
prepared to carry on negotiations with the 
opposition parties. He started a dialogue with 
the PSP. He wanted very much J. P. to join 
the Cabinet. J. P. came forward. They had 
discussions and I. P. presented a 14-point 
programme. Am I right Mi.   Goray? 

SHRI N. G. GORAY : Yes. 

SHRI S. S. MARISWAMY : And that 
programme was not acceptable. Now, Sir, for 
solidarity lawaharlal Nehru said : I am 
prepared to shelve my five-year plan for the 
sake of national solidarity. We will all join 
together. Like that Mrs. Gandhi should give a 
clarion call to all the people to join together 
for the sake of our country's unity but there is 
one condition. Within twenty-four hours the 
emergency must be lifted.    The  fetters that  
tic  the  hands of 
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the press must be taken away and the press 
must write what it feels in the matter. I want 
another assurance from you. Sir, you are a 
very generous man. Would you kindly use 
your good offices with Mr. V. C. Shukla or 
with Mrs. Gandhi or with our friend, Mr. 
Brahmananda Reddy, to see that at least half 
of my speech is published  tomorrow morning 
? 

DR. V. P. DUTT (Nominated): Mr. Vice-
Chairman, we are discussing very serious and 
vital matters, and I am glad that my esteemed 
colleague, Mr. Mariswamy, has said that he 
would like to speak honestly. Let us speak 
honestly; let us all state our opinions honestly. 
But the difficulty has been that some people 
think that only they speak honestly and that 
nobody else is honest. Let us at least concede 
to each other honesty of purpose, honesty of 
objectives and honesty of vision. Now, I hold 
that the proclamation of emergency was the 
inevitable result of the politics of hate, 
violence, calumny, character assassination, 
agitations, direct action and the large-scale 
use of undemocratic means relentlessly 
pursued by some opposition parties and some 
opposition leaders. The country was being 
pushed to the fateful brink of disaster, 
disintegration, division and dissolution. In 
fact, my esteemed colleague, Mr. Prakash Vir 
Shastri mentioned some of the things that 
were happening in our country—in the 
offices, in the trains, in the universities. I 
would say, he was half conceding the 
necessity of the proclamation of emergency. 
He said that this country was being lauded as 
the largest democracy in the world, he men-
tioned that those people who were lauding this 
democracy were today critical of it. First of 
all, I would like to say that those people who 
are criticising today were never lauding our 
democracy; in fact, they were making 
contemptuous remarks about our democracy. 
However, that is beside the point. I would like 
to ask : If there is criticism of some of the 
measures that have been taken now for the 
proclamation   of  emergency,   who   is   res- 

ponsible ? And I say, Sir, my honest opinion 
is that the responsibility lies at the door of 
some opposition parties and some Opposition 
leaders. Would Mr. Mariswamy deny that 
these opposition parties—some of them ; I am 
not including everyone—called for a boycott 
of schools and colleges and examinations ? 
Who would have benefited from that ? They 
proposed gheroes of duly elected MLAs, to 
compel them to resign their membership. 
They threatened social boycott of the 
legislators. Is this democracy ? They insisted 
on the formation of parallel Assemblies. He 
said that only because Mr. Jayaprakash 
Narain said something about the police and 
the army has this action been taken. It is not 
only because of that. Who gave the call for 
the formation of parallel Assemblies ? They 
declared from the house-tops that they would 
paralyse the work of the Government. 

SHRI S. S. MARISWAMY: Just a second. 
1 read a quotation— 

"If our people—and also I—lead a pro-
cession to the house at Gopalapuram..." 

—wherein our Chief Minister resides— 

"... what will happen ? Will anyone be 
left alive in the house to give evidence in 
the court of what we did to the inmates of 
Gopalapuram house?" 

This was uttered by a so-called political 
leader. Does this constitute a responsible 
statement ? It is a public statement. We did 
not arrest him. And to this man, Mr. M. G. 
Ramachandran, your leader gives an inter-
view. 

DR. V. P. DUTT: I do not want to engage 
in odious comparisons. But we know how 
you occupied the Speaker's seat. We know 
what you did in the Assembly. Therefore, I do 
not believe in these comparisons. I am asking 
a straightforward question. Is it not a fact that 
some of the Opposition parties and leaders 
declared from the house-tops that they would 
paralyse the work of the Government ? They 
launched upon a no-tax campaign. They 
called for the boycott of 
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courts. Now, only recently, that is the last one 
month, they have shown a touching regard for 
the sanctity of the courts. Now, they are the 
people who asked for the formation of 
parallel courts and parallel Assemblies. How 
can this be called democratic functioning ? 

They incited the Armed Forces. I will quote 
chapter and verse. They incited the police, the 
government servants. Sir, is this democracy ? 
Is this democratic functioning? Even before 
the Allahabad judgment came conditions 
were created for the forcible dissolution of 
elected legislatures. The elected 
representatives were gheraoed, manhandled 
and abused. They were insulted and stopped 
from functioning. The minority dictated to the 
majority. Is this democratic functioning ? 
Never before, Sir, have so few been allowed 
to dominate so many. They would not even 
wait for the verdict of the people in the 
forthcoming elections. Well, you say that the 
people are with you. Why do you not wait for 
the next six months and show your strength in 
the elections'? 

AN HON'BLE MEMBER : Elections are 
being postponed. 

DR. V. P. DUTT: Why can you not wait 
for the verdict of the people ? 

The urban population was advised not to 
pay income tax. The peasants were told not to 
give levy to the Government. They openly 
asked for insurrection by the police and the 
army. Is it not a fact that justice Krishna Iyer 
was openly criticised in a public meeting in 
Delhi for saying that there was no legal bar 
on the Prime Minister, Mrs. Gandhi, to 
continue as Prime Minister. Is this not a fact ? 
This is reported in   the   Hindustan   Times. 

Aspersions were openly cast on the inte-
grity of the Chief lustice. Is this democratic 
functioning ? They wanted to pick and choose 
their own Judges who would hear the cases. 
They gave an open call that they would march 
upon the residence of the Prime Minister in 
order to bring about confrontation to provoke 
bloodshed 

and violence. Sir, I am giving my honest 
opinion that they were in effect asking for 
nothing less than an unconstitutional coup 
d'etat, not coming into power through elec-
tions and the verdict of the ballot but seeking 
a short cut path through direct action without 
the sanction of the people. If I may be 
allowed to use a Chinese proverb they 
thought that they would create so much 
disturbance in Heavens that the entire world 
would fall in their lap. They threatened 
rebellion. 

They clamoured for immediate power. And 
what was this conglameration to whom power 
was to be handed over ? Sir, we have heard of 
the three-headed janus guarding the gate of 
hell. But here was a five-headed monstosity 
which spit Are but eventually proved to be a 
paper tiger. 

Now, Sir, Mr. Mariswamy was saying that 
only some innocent call was given to the 
army and the police not to obey illegal orders. 
Sir, Mr. Jayaprakash Narayan, speaking in 
Rohtak on February 26, asked the people to 
remove the Government even by using force. 
Then he addressed a public meeting in 
Visakhapatnam where he called upon the 
students of Andhra Pradesh to start a Bihar-
type movement with "dharnas" before the 
State Secretariats, "gheraos" before the 
Assembly, satyagraha before courts and 
defiance of prohibitory  orders.  Then  he said 
: 

"Take the people along with you. Make 
the functioning of the Government 
impossible." 

And it was not only that he called upon the 
police and the army to disobey illegal orders. 
In the first instance, I would like to ask: Is 
there any democratic country where this kind 
of a fine distinction is sought to be made 
between legal orders and illegal orders ? Who 
is to decide what is an illegal orders ? Is it to 
be decided individually by one policeman, by 
one police officer, by one military man ? You 
can imagine the chaos and the anarchy in any 
democratic country that would result if every 
officer were to decide for himself    what is 
legal and 
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what is illegal. One officer obeys one order 
but disobeys another. Another officer obeys 
one order and disobeys another because he 
thinks it is not legal. Tt is a mockery of 
democracy. It is a mockery of all forms and 
norms of democracy. 

Then Mr. Jayaprakash Narayan in his last 
speech here—again I am quoting from the 
newspapers,—asked the army and the police 
to revolt. He said : 

"Friends, the time to which I have been 
repeatedly referring is now coming." 

So, it is not merely a fine distinction between 
legal orders and illegal orders, but actually he 
was saying that "the time has come when you 
should actually get up and revolt and consider 
this struggle as your struggle", that is to say, 
involving them in the political   struggles  of  
the  country. 

Sir, Nanaji Deshmukh in the same public 
meeting called for "bandhs, agitations, 
gheraos, social boycott of all those who 
supported the Prime Minister and agitating 
workers, peasants, students and everybody, 
bringing them out on the streets". Mr. George 
Fernandes and his supporters asked for a mass 
civil disobedience. In the April meeting of the 
Co-ordination Committee, he asked for a 
mass civil disobedience movement in six 
weeks' time. This again was reported in the 
papers. I would like to ask : Which 
democratic country would allow this ? Mr. 
Jayaprakash Narayan in his speech here also 
said—I quote from the newspapers again : 

"The days of the Lok Sabha are num-
bered." 

Now, again I would like to ask: How can you 
have democratic functioning in this kind of an 
atmosphere ? Sir, just as the Government has 
to be responsible, the Opposition also has to 
be responsible. You cannot have an 
irresponsible Government and a responsible 
Opposition. You cannot also   have   a   
responsible  Government   and 

an irresponsible Opposition. In a parlia-
mentary democracy, a responsible Govern-
ment and a responsible Opposition must go 
together. 

Sir, I believe in democracy. 1 believe in 
tolerance of other persons' views and I be-
lieve it is healthy for a democracy to have a 
responsible healthy Opposition. But at the 
same time, I should say—I have great respect 
for my esteemed colleague, Mr. Goray ; I 
know he is upset about it—if the Opposition 
declares that it would not obey any law, that 
it would not observe any restraints of 
democratic functioning, that it would not be 
limited by the niceties of propriety and rules 
of the game, then it ceases to be a democratic 
Opposition ; it is an Opposition within a 
democratic framework that degenerates into 
sedition against the democratic   system. 

5 P.M. 

Many examples were given by Shri 
Mariswamy who did not have the patience to 
sit and listen. But I would like to ask him and 
my other friends one question, since we are 
honestly expressing our opinions. Shri Goray 
is my esteemed colleague. I respect him. Can 
you imagine that before the last elections, if 
Mr. Wilson were to lead a movement in 
England—Shri Mariswamy was talking about 
what happens in England—in which he asked 
the Police and the Army to revolt, in which he 
asked the people not to give income-tax, in 
which he was asked the peasants not to give 
grains to the Government, in which he was 
asking Government servants not to obey the 
Government, would he have continued as the 
leader of the Labour Party ? Shri Mariswamy 
was saying that such a Government would 
have been thrown into the Thames. I say such 
a leader would have been thrown into the 
Thames by his own Party. The Labour Party 
would not have tolerated such a leader. 

I will give another example. Can you 
imagine what would be the fate pf American   
democracy  if  the  Democratic  candi- 
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date in the next election were to oppose Mr. 
Ford and carry on a campaign of violence and 
hatred and ask the Police and Army in the 
United States to revolt, asked the people not to 
give income-tax to Mr. Ford and ask the 
peasants not to give grains to Mr. Ford ? Will 
such a Democratic candidate be allowed to be 
accepted by the people or even by his own 
Party to continue in the Party? For a demo-
cracy to function successfully and fairly, you 
must have responsibility from both the sides. 
One great problem that 1 often face in these 
matters is that we try to apply or we make no 
distinction between what I call compulsions of 
slave India and the norms of free democratic 
India. We are all the time quoting from what 
Gandhi-ji or Jawaharlal said in (he British 
days or what they were advising the people 
during the British times. These are not the 
British times. We have a Parliamentary 
democracy. We have a Constitution freely 
given by the people of this country lo the 
people of this country. You cannot use the 
logic of the programme of slave India or 
extend it to a free and democratic India. 

One other point. Behind this so-called 
movement for total revolution was the ugly 
face of the RSS and the Anand Margis. 1 
expected Shri Mariswamy to say something 
about it. He could not be ignorant of these 
organisations. He could not certainly be 
ignorant of what happened in 1947, 1948 and 
in 1949 when after the assasination of 
Gandhiji RSS was banned. He has been 
quoting Jawaharlal. But he has forgotten what 
Jawaharlal said about RSS. He said that RSS 
was a cancer eating into the body politic of 
our country; that it was a worst kind of Fascist 
organisation and that it was the Indian variety 
of Fascist organisation. I choose my words 
carefully. What is a Fascist organisation ? I 
am not using words unscientifically. What is a 
Fascist organisation ? A Fascist organisation 
is one which pseaches racial arrogance, which 
uses authoritarian secret methods and which 
proposes to inst i tute an authoritarian 
regime. All these are correct about RSS. 

In June 1970, Shri Golwalkar the then 
Chief of RSS gave a press conference in Delhi 
in which he said that he did not believe the 
Muslims as being in the mainstream of the 
Indian national life. And you remember the 
campaign about the so-called Indianisation of 
the Indian Muslims that was started at that 
time. At that time the Hindustan Times wrote 
an editorial in which it was said that the view 
that Shri Golwalkar expressed at the press 
conference came dangerously close to the 
propagation of the Master Race Theory. 

And, Sir, those who propagate the Master 
Race theory are fascists. Similarly, the RSS is 
also an organisation of this kind and it has not 
been an openly functioning organisation and it 
does not believe in open functioning and it 
does not believe in any democratic norms. Mr. 
Mariswamy did not say any thing about the 
RSS (Time bell rings). I challenge any body to 
disprove me when I say that the RSS has, even 
after all the years of its work among the 
business community, its base being among 
what is called the shopkeeper class, contempt 
for the Muslims, for all the minorities and for 
the low castes in the Hindu seciety and that it 
is still a Brahmin-dominated organisation. 
Therefore, such orgainsations cannot be 
expected to lead any democratic movement. 
Actually, Sir, what was happening was that 
the movement, the so-called total revolution 
was being led by an impulse and the 
organisational cadre for that was being 
provided by the RSS. 

SHRI  OM  PRAKASH     TYAGI: You 
are quite ignorant about the RSS. 

DR. V. P. DUTT : Pardon ? 

SHRI OM PRAKASH TYAGI: You are 
quite ignorant about the RSS. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Dr. Dutt, you need not reply to the 
interruptions. 

DR. V. P. DUTT: I know about the RSS 
from my childhood. Sir, I have mentioned 
something about the functioning of 
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Ihe RSS. The entire functioning of the RSS is 
in the morning only. There is a drill, there is a 
lecture and there is what is called 

 
It is no longer necessary for them then to 
think, to exercise their brains, and they 
depend on what their leaders have said and it 
is a fascist organisation. I challenge anybody 
to disprove this. 

Lastly, Sir, I would like to say that the 
people were sick of the din and noise, of the 
froth and foam, of all the shouting and 
clamour, of the purely negative and 
agitational politics. And, Sir, Mr. Prakash 
Veer Shastri, my esteemed colleague, men-
tioned some of the things that were hap-
pening. But I would like to put it to him that 
the entire moral fibre of the country was on 
the point of collapse. But the Emergency has 
cleared the air. Nobody is happy about the 
rigorous measures that have to be taken. (Time 
bell rings). Sir, if I may use a strong 
phraseology, the Opposition cannot function 
like a rouge elephant, stampeding everything 
that is before it, trampling upon all laws and 
norms of democracy. The Opposition must 
function as a healthy and responsible Op-
position just as the Government also should 
be a responsible one. You cannot quote the 
law and the Constitution and the conventions 
part of the time and resort to direct action rest 
of the time just as you cannot quote scriptures 
part of the time and play ball with the devil all 
Ihe rest of the time. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You have to finish now. 

DR. V. P. DUTT: One more point 1 would 
like to say and it is only a negative aspect of 
the matter in a way. These people are not 
probably convinced of the need for the 
Emergency although they have claimed that 
they are close to the people, that their ears are 
close to the ground and so on. If that h so, 
they should hear what: the people are saying 
and 

then they would know whether the people are 
welcoming the Emergency or not. But, Sir, 
apart from this, I would like to say that the 
Prime Minister has announced a 20-point 
economic programme and many friends here 
have welcomed this programme and all over 
the country this programme has been hailed. I 
would like to make one point... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): No. You have to finish now. 

DR. V. P. DUTT: I will take one minute 
more and I will finish. Sir, I had an occasion 
to say in this House before that one of the 
banes of our society had been the domination 
of our economy or politics or society by 
parasites and there were the economic 
parasitism, political parasitism and social 
parasitism and all the parasitical elements had 
been dominating the scene. The 
blackmarketeers, the hoarders, the real estate, 
agents, the commission agents, all those who 
do not contribute directly to production, have 
been dominating our economy. 

Secondly, Sir, organized industrialists, 
entrepreneurs, organized sections of the 
working class, and organized intelligents have 
also been demanding more and more from the 
national cake than proportionately given to the 
society, to the nation. This distortion must 
end. And here is the chance. I welcome the 
21-point programme because it is for the first 
time (hat we are grappling with the country's 
problems with realism . . .(Time bell r//n>.r). 
Real India is in villages. Therefore, we must 
turn towards the countryside. We cannot adopt 
classical methods of development of other 
countries where the labour of the children and 
women and of the poorer sections has been 
mercilessly exploited to bring out an industrial 
revolution as in England or the industrial 
revolution of Spain. We have to embark upon 
a new method of development and that is 
taking all the complex—industry, agriculture, 
education, skills and all these—to the 
countryside and solve the problem of 
development in the countryside itself. We 
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hope that while we discuss some of the I 
negative aspects, the positive opportunity 
available to this country would not be | misled. 
We must come ruthlessly down I on tfco>e who 
violate the law, who disturb i the living of the 
people, people who cheat, i so that this country 
can go forward. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : Mr. Salil Kumar Ganguli. (Inter-
ruptions). Is it the desire of the House to sit 
till 6.20 p.m. ? 

SHRI RANBIR SINGH : We would like to 
hear him.    Let him finish. 

SOME HON. MEMBERS: Yes. 

THE   VICE-CHAIRMAN   (SHRI   V.   B. 
RAJU):  Yes,  Mr.  Ganguli. 

SHRI SALIL KUMAR GANGULI (West 
Bengal): Sir, we have been under an 
emergency already proclaimed since 1971 
under article 352 of the Constitution. The 
Chapter on Emergency Provisions authorises 
the President and thereby the Government to 
declare an emergency if the security of India 
or of any part of the territory thereof is 
threatened, whether by war or external 
aggression or internal  disturbance. 

6 P.M. 

The present declaration of Emergency ha* 
not conferred any new or additional power on 
the Government. The effect of the new 
proclamation is identical with the one already 
existing. 

So many allegations have bten made 
against Shri Jayaprakash Narayan and various 
other persons about their criminal and illegal 
activities. I wonder why they were not 
arrested under the ordinary law of the land 
and why a spurious Emergency which is an 
additional emergency has to be declared at all. 

Sir, a very large number of Members of 
Parliament, including Members of the ru l i ng  
party, have been detained without trial and a 
mockery has been made of the Constitution, 
the Parliament and the democratic system as a 
whole. A large number of people from various 
walks ef life have 
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been detained under the MISA and news 
papers have been gagged. A fresh declaration 
of emergency has been caused to be issued 
not because of any real threat to internal 
security but because of the threat to the 
security of Mrs. Indira Gandhi's position 
Within the ruling party as its leader and the 
Prime Minister. 

SHRI RANBIR SINGH:    No. 

SHRI SALIL KUMAR GANGULI : You will 
kindly allow me to speak. Sir, the 
extraordinary powers which are being used by 
the Government to suppress democratic 
movements, the trade union rights and the 
Opposition parties including the CPKM) 
could have been used and were being used 
under the Emergency already existing. The   
was passed under the existing Emergency. 

Sir, the suppression of the railway strike 
and the wholesale arrests of Opposition 
Members of the Tripura Assembly very 
recently proves the point that all these ex-
traordinary powers were not at all necessary 
to be assumed. It is only a publicity .stunt for 
the consumption of the public to confuse 
them. 

For the last three years our Party has been 
constantly warning the peopie that soon 
parliamentary democracy will be replaced by 
one-party dic'atorship headed by one leader. 
That has come true. We now find that strikes 
have been virtually banned whereas thousands 
of workers are being laidofT and retrenched. 
Large scale closures and lock-outs are being 
declared in all the factories with impunity. 

AN HON'BLE MEMBER : Where? 

SHRI  SALIL  KUMAR  GANGULI:  In 
the Metalbox, for example. 

SHRI N. K. BHATT (Madhya Pradesh): It 
is a lie. 

SHRI SALIL KUMAR GANGULI : Why 
are you saying "lie" ? You should use par-
liamentary language.    It is a fact 

THE   VICE-CHAIRMAN   (SHRI   V.   B 
RAJU): No discussion, please. 

SHRI SALIL KUMAR GANGULI: In 
the interests of the ruling ;lass MISA, DlR, 
total rigging of elections in We.;t Bengal, 
suppression of all opposition forces became 
necessary to keep the ruling party in power. 
The group within the ru l ing  party which is 
exercising real authority today has taken this 
opportunity of assuring monopoly houses that 
there would be o0 more nationalisation, that 
ihere would be further instrusion by 
multinational corporations in this country end 
have also increased the prices of coal, 
kerosene, diesel oil. aluminium, steel and 
coarse cloth to mention only a few items 
which means, that price of every commodity 
will increase because of the increased cost of 
transportation and power. 

That parliamentary democracy has ceased to 
exist is evident from the pronouncement of the 
Congress President, Shri Dev-kant Borooah, 
after the adverse court verdicts in the High 
Court and the Supreme Court as well as the 
adverse verdict of the people of Gujarat to the 
effect that India is Indira and Indira is India. 
Earlier we used to call the CP(I) as the 
Communist Party of Indira. Now the leader of 
that Party, Shri Bhupesh Gupta, has himself 
today in his speech admitted that there was an 
apprehension of large scale defection within 
the Congress Legislature Party and as a result, 
taking the entire Opposition to-gether, Mrs. 
Indira Gandhi':; leadership-could be 
challenged. Mr. Gupta in hi^ speech 
mentioned that Mrs. Gandhi's absence from 
the post of Prime Minister even lor a little 
while would totally ruin democracy and 
socialism in the country as if Mr. 
Brahmananda Reddy, Mr. Kumlapati Tripathi. 
Mr. Borooah and others are all nincompoops. 

SHRI BHUPESH GUPTA  I did not say thai. 
All I said was that they wanted to remove 
Mrs. Indira Gandhi in order to pave the way 
for a rightist takeover of the country. 
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SHRI SALIL KUMAR GANGULI: How 
is it possible with so many leftists sitting over 
there ? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Both of you are deciding the fate of 
the Congress. 

SHRI SALIL KUMAR GANGULI: 1 am 
saying that that is the at'itude. I totally 
oppose the new declaration of emergency and 
its ratification, on behalf of the CP1M. We 
cannot betray the interests of the people and 
be mere silent onlooker;. 

Now, how is this total butchary of demo-
cracy being sought to be justified 7 What 
case is Shrimati Gandhi making out ? She is 
claiming that it has been aone to defeat Right 
reaction and also the so-called Left 
extremists. All this "left" manoeuvring is 
meant for the consumption of the public 
abroad and the people in this country to 
confuse them. This is the only purpose of the 
high-powered progaganda compaign .about a 
so-called conspiracy. Much is being made of 
the call to the police and the army not to obey 
illegal orders. If there was anything wrong in 
the speech of Jayaprakash Narayan, why 
could not the ordinary law of the hind and the 
existing D1R be utilised against him ? That 
has not been answered. 

Sir, against this high-powered hoax of n 
campaign, what is the reality '? Let us take 
the Government's attitude towards the RSS 
and the Anand Marg which it has banned 
now. It seems that the Government's altitude 
towards these organisations changes from 
time to time suit its convenience. In 1965, 
during the Indo-Pak War, the then Piime 
Minister. Lai Bahadur Shastii, handed over 
Delhi to the RSS for civic guard duties. The 
present Prime Minister, Shrimati Indira 
Gandhi, paid glowing tributes to the RSS 
Chief, Guru Golwalkar on his death in the 
course of an obituary reference in this Par-
liament. 

As for the Anand Margis, the Government 
did nothing when it tried to assassinate our 
leader Jyoti Basil at Patna Railway Station 
and the person standing next to him was 
killed. The Chief of the Anand Marg, 

along with three others, is facing charges of 
killing their own men. Twelve lakhs of 
rupees were given to this same Anand Marg 
by this Government for relief of Bangladesh 
refugees in 1971, of which Rs. 2,80,000 are 
not accounted for. At one time, the ruling 
party encouraged the Naxaliles and gave 
them all assistance in West Bengal to liqui-
date the cadres of our party. Today of course, 
they stand disunited. 

It is too naive to expect the people to 
believe that these organisations with no mass 
base have suddenly become such a threat to 
internal security that an additional state of 
emergency had to be declared. Sir, if their 
ideology and politics weer wrong, they could 
have been fought and defeated politically and 
ideologically. If they are involved in criminal 
offences, they can be proceeded against under 
the ordinary law. Sir, the measures taken by 
the Government in the wake of the 
declaration of additional emergency 
unmistakably show that the thrust is against 
the people. Whatever restricted democratic 
rights the people bad have been taken away. 
Part III of the Constitution enshrining the 
fundamental rights has become totally 
nugatory. Articles 14. 2E and 22 have been 
suspended. It means that there is not even 
equality before the law. Any discrimination 
can be practised by the executive. Any person 
arrested need not be produced before a 
magistrate. The news of his arrest 
whereabouts and condition can be kept 
immediately secret. He may be pkysi-cally 
liquidated by the police and nt one need know 
anything about it. 

Meetings and demonstrations have been 
banned throughout the country. A brutal 
Press censorship unheard of even in the days 
of alien British rule has been imposed on 
publications. No criticism of the Government 
or the Congress Party, however mild, is 
allowed and no news of exploitation of the 
people by the vested interests which may 
contain even a remote criticism of the Go-
vernment, is allowed. No movements cc the 
workers peasants and agricultural workers 
can take place under the plea of obstruction 
to production. And no strike also can take 
place under the same plea. 

155 Resolution seeking approval   [RAJYA SABHA] of Proclamation of      156 
Emergency 



 

Fcr whose interests this dictatorship has 
been imposed ? Whose interests this great 
dictator is now serving, let us sec. The 
industrialists in the name of productivity can 
impose any work load and retrench workers. 
Wage cuts and DA cuts can be resorted to and 
any resistance will be crushed. Working 
conditions can be worsened and the least 
protest will be met by summary dismissal. No 
movement against this exploitation will be 
tolerated. In rural areas, agricultural peasants 
fighting against eviction or fighting against 
exploitation will be meeting the same fate. 
This is why these measures virtually amount 
to a dictatorship of the big bourgeoisie and 
landlords against all other sections of the 
people. No wonder these measures have 
received full-throated support from big 
industrialists and associations of big traders 
and big merchants, and for the first time in 
Indian history, a big industrialist like K. K. 
Birla accompanied by his friends went to Mrs. 
Gandhi to congratulate and express their 
support. 

Sir, while the Government talks about its 
measures being against right reaction, over 
1,800 leaders and cadres of our parly and two 
members of the Lok Sabha, Comrades 
Jyotirmoy Bosu and Nurool Huda, were 
arrested and the threat of arrest hangs over 
everyone who dares to struggle against the 
vested interests and in defence of democracy. 
The arrests of the leaders of Central and State 
Government employees and iis trade unions 
are going on. Thee arrests are meant only to 
crush trade union and democratic movements. 

Pre-censorship has been introduced and 
even poems of Rabindranath Tagore are not 
allowed to be published. 

During the last 27 years of independence, 
only the monopolists and landlords have be-
come rich and powerful. Evictions of poor 
peasants have taken place on a large scale 
which is admitted in official reports. The 
ranks of landless labour have swelled enor-
mously as the successive census figures re-
veal. The handicraftsmen, the handloom and 
powerloom    workers, coir workers, etc. as 

also   small   scale   industrialists   are   facing 
ruination. 

Smt. Gandhi's own Government's official 
statistics show that those living below the 
poverty line have increased from 50 to 70 per 
cent of the population. 

Our Party has been in the forefront of the 
struggle of the masses and for this we have 
been suppressed for a very long time. Semi-
fascist terror was let loose in West Bengal 
since 1971 putting thousands in jails, 
organising political murders, gangster attacks 
on offices of political parties, trade unions, 
mass organisations and individual houses of 
political elements. Beatings and killings in 
lock-ups and jails, forceful evictions of thou-
sands of people from areas dominated by left 
influences, even muder, torture and raping of 
women etc. have been going on with the 
connivance of the State Government and 
under the direct supervision of the Central 
Government. Again it was under the direct 
leadership of Smt. Gandhi that faced with sure 
electoral defeat, her party rigged the elections 
in West Bengal in 1972 with the use of 
official machinery combined with terror. Was 
this democracy ? 

Because the ruling Congress realised that 
they have lost the support of the masses as 
demonstrated in the last three elections of 
1967, 1969 and 1971, the Slate Assembly-
elections in West Bengal were totally rigged 
in 1972. Although now it has been admitted 
by the Chief Minister of West Kengal that the 
right reactionary forces are very insignificant 
there, nevertheless the attacks on the left and 
democratic forces and the condition of the 
semi-fascist terror are in full sway. The same 
is now being sought to be extended to Kerala. 
Smt. Gandh; had shown the scantest regard for 
parliamentary democracy. She herself as the 
President of the Congress organised the so-
called liberation struggle against the 
Communist led Government of Kerala in 1959 
and got her father, the then Prime Minister, to 
dismiss hat Government. Since then 
innumerable non-Congress Governments in 
various States have been subverted to suit the 
partisan interests of Mrs. Gandhi's Party. 
Facing this repression 
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LShri Salil Kumar Ganguli] not only has 
the movement developed in these two States, 
it has extended to other areas. The people are 
now on the move and calling the bluff of 
Garibi Hatao and Bekari Hatao. It is in this 
background that the movement led and 
organised by Shri Jayaprakash Narayan has 
gathered momentum. Our Party clearly state;.' 
our differences with Shri Jayaprakash 
Narayan. At the same time we gave our 
support to the democratic demands which he 
has championed. Whatever our differences 
with the movement, we have defended and 
will defend their right to organise satyagraha, 
strikes, bandhs, which are all legistimate 
weapons in the hands of the people. The 
movement led by Shri Jayaprakash Narayan 
had accepted the challenge of Smt. Gandhi to 
face elections and they were getting prepared 
for that. It was Smt. Gandhi who developed 
cold feet after the Gujarat elections. Sections 
of the ruling Congress were themselves 
involved in the Gujarat and Bihar movements. 
The factional struggle rampant in all the Slates 
started in the Centre too. It is no secret. Shri 
Bhupesh Gupta himself confirmed it and said 
that after the Allahabad judgement and the 
Supreme Court order there was a massive 
challenge to Smt. Gandhi's leadership in the 
Congress Parliamentary Party itself. The threat 
to the Congress monopoly of power combined 
with the threat to Smt. Gandhi's position in the 
party and in the Government was the im-
mediate cause for the rape of democracy, its 
long-term aim being the ruthless suppression 
of common people. Now to hoodwink the 
people Smt. Gandhi has come forward with a 
21 point programme—or I do not know 
whether it is a 20 point programme. What is 
new in it ? Who prevented the implementation 
of the ceiling laws all these years ? 

The Planning Commission's Task Force 
Report bears eloquent testimony to the fact 
that it was the Congress Government and the 
Congress party that effectively sabotaged the 
implementation of the ceiling Acts because 
there was lack of political will and because of 
the innumerable links of the landlords with 
the administration. 

In West Bengal, during the United Front 
Government, six lakh acres of benami land 
was distributed to the agricultural workc a tact 
testified to again by the Planning Commission, 
and after the UF Government was removed, 
more than half of that land has been forcibly 
taken away by the landlords with the 
assistance of the Congress Government's 
police—a fact which is vouchsafed by the 
Congress Party's ally, the CPI. But why ? 
Because the Congress Party is dominated by 
landlords. Who again sabotaged the State 
monopoly of wholesale trading in foodgrains 
which was considered as a revolutionary 
measure ? Was it not the Congress 
Government and the Congressmen themselves 
? 

Sir, the nationalisation of I be banks in 1969 
was paraded as a great revolutionary measure. 
But whom have the nationalised banks helped 
? Have they not helped as ever the big 
monopoly houses and the speculators all these 
years to grow more rapidly and play havoc 
with the people's livelihood ? And. Sir, what 
are these wonderful measures which are so 
radical that these so-called right reactionary 
parties would have opposed ? Was any 
Emergency necessary to distribute taccavi 
loans ? Or, was an Emergency necessary to 
distribute house sites to the landless in the 
villages ? Despite all the tall talk, what the 
Emergency amounts to is the suppression of 
the democratic forces. Who will believe that 
by suppressing the popular forces who are 
fighting against the monopolists and landlords, 
by suppressing their agitations and by denying 
them all democratic rights, Shrimati Gandhi is 
fighting right reaction? Sir, it is unfortunate 
that the Communist Party of the Soviet Union 
and some other Communist Parties have 
allowed themselves to be misled by the facade 
of attack against right reaction and do not see 
that the real thrust of these measures is against 
the people fighting for a better existence. They 
do not see that because of the basic policies of 
the Government, the contradictions between 
the Government and the people are 
intensifying. The CPI, betraying the working 
class and the toiling people, continues to 
function as Her Majesty's loyal 
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Opposition. Our Party considers it its foremost 
task to awaken and organise the people 
against the grave peril they are facing and 
draw them into the struggle for the withdrawal 
of the Emergency and restoration of whatever 
democratic rights they wrenched after 
innumerable struggles and untold sacrifices, 
for the resignation of Shrimati Indira Gandhi 
from the Prime Ministership and for the 
release of all the political prisoners. Sir, we 
appeal to all the democratic forces and men of 
goodwill, all who cherish the right of the peo- 

pie to struggle for a better life, to join us in 
this struggle. With these words, I conclude, 
Sir. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The House stands adjourned till 
11.00 \. M. tomorrow. 

The House then adjourned at 
seventeen minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 22nd July, 1975. 

MGIPRRND-Sec. VIII-20 RSS/75-2-9-75-595. 

161 Resolution seeking approval    [21 JULY 1975] of Proclamation of       162 
Emergency 


	PD_93_21071975_1_p1_p1_1
	PD_93_21071975_1_p1_p4_2
	PD_93_21071975_1_p5_p5_3
	PD_93_21071975_1_p5_p5_4
	PD_93_21071975_1_p6_p6_5
	PD_93_21071975_1_p7_p7_6
	PD_93_21071975_1_p7_p8_7
	PD_93_21071975_1_p8_p9_8
	PD_93_21071975_1_p9_p10_9
	PD_93_21071975_1_p10_p10_10
	PD_93_21071975_1_p10_p11_11
	PD_93_21071975_1_p11_p12_12
	PD_93_21071975_1_p13_p14_13
	PD_93_21071975_1_p14_p14_14
	PD_93_21071975_1_p14_p14_15
	PD_93_21071975_1_p14_p15_16
	PD_93_21071975_1_p15_p33_17
	PD_93_21071975_1_p33_p44_18
	PD_93_21071975_1_p43_p61_20
	PD_93_21071975_1_p44_p44_19
	PD_93_21071975_1_p61_p162_21

